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(i)  For information of exporters,Norms qommltec―
H handles aH cases pertaining to

flxation/ratiflcation of norms for Export Products falling under lTC(HS)Chapter 72 to
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Case No.:36/ll/81-ALC2/2013 party Name:MAGNETI Mect No/Date:11/81- Approved
MARELLI UM ELECTRONIC  ALC2/2015
SYSTEMS PvT.LTD.,       o8092015

|:府況.CW雰携1/曳 |:霊需霊奮譜譜霊総鳥嗅1壼TCOmm黒 6f b&″
IRA may take suitable cOnsequential actiOn accOrdingly.
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、AT,yl,卜,,v11,,1,9?P,,qY,11lal,cIOn accOrdingly.

'Case No.:2/g/81-ALC2/2013 partyName:EPSILON

BATTERIES PVT. LTD.

HQ File br r *r
;, r:0r)rrzoso/00n8/AMt4, \i\f,lio,ooorTo*ro,

p!i1i9n : NC observed thatrth;t"oo,,*,"n'rru, U""ndecided to wait for therr comments.

HQ File

:01/81/050/0019o/AM14/
RLA File

:05/24/040/00421/AM13/

RLA File
:02/24/040/ooo10/AM14/

the applicatiOn httζ もささA

Lic.No/Datc:0510345900

13.02.2013

Meet No/Date: I lig l_
ALC2/20I5
08.09.2015

Lic.No/Date:08 I 0 I 206 I 7
30.04.2013

relerred to MoEF &

Status:Deferred

‐Defer
'Datc:20.lo.2015

MSME.NC

The case stands deferred to 20.10.2015.

Case No. :8/l 4 /gl- ALC2/2013 party Name:ASSOCf afiO
PIGMENTS LIMITED

HQ File
:01 /8 I /050/0021 3/ AM I 4/
Decision : NC observed that
for their cornments.

Meet NO/Date:H′ 81-
ALC2/2015
08.092015

Lic No/Datc:o210189458 Dcfcr

0805.2013
Date:20.lo 2015

referred tO MsME.NC decided tO wait

″

Status:Deferred

IT,,91,,,1,P,S deferred t。 20.lo.2015.



Case No.:1/23/81-ALC2/2013  Party Name:MAK CONTROLS IMcetNo/Date:11/81‐
:AND SYSTEMS PVT LTD.  :ALC2/2015

,08.09.2015

Lic.No/Date:3210063581RLA File

:32/21/040/00032/AM14/      129.052013

that the applicttion has been referred to MoD.NC

Status:Deferred

Defcr

Date:20.10.2015

decided to、 vait

IMもetヽ o'bie:H/81‐    Status:Deferred
lALC2/2015

10809.2015             1

HQ File

:01/81/050/00387/AM14/

Decision:NC obscrved
fortheir comments.

The case stands deferred to 20.10.2015.

Case No.:l/S l8l-ALC2l20l4 Party Name:ANDRITZ HYDRO Meet No/Date:l l/81- Closed

PRIVATE LIMITED, ALC2I2O15
08.09.201s

Lic.No/Date: I I 10027515
HQ File RLA File 

r

:01/81/050/00151/AMl5/:||l2ll040lO00lo/AMl4/106.06.2013

Decision:NCobservedthatDHlvideu.o.*o''t167)l2ol4lTSW(B)/322dated04'09'2015
6 (copy enclosed) has informed that ,ft. "*puny'in 

tireir reply has stated that the subject

authorizationhasbeenissuedonStoNbusisandth"applicationwasnotfiledonthebasisof
ad-hoc norm or self- declared norms u, p", pu.u + I r .lcompany 

has therefore not provided

orher details called for as per SDL. i" 'i"* of the said obseivaiion of DHI' NC decided to

close the case urJ ,"qu"" RA to take further necessary action'

RA may take suitable consequential action accordingly'

CaseNo.:6/ll/81-ALC2/20l3PartyName:PRECISION
ELECTRONICS LTD.
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wait fbrthe reply ofthe cOmpany.

IThe case stands deferred t0 20.10.201,1

Case No.:1/14/81-ALC2/2013 PartyNamefTP
TECHNOLOGIES PRIVATE

Mもよヽ 0/baお :11/恵 1_   StatuS:Deferred
ALC2/2015
0809.2015

Lic.No/Datc:0710098022 1Defer
Date:20.10.201503.09.2013

奮Lttt:鷲χlFユlよ認tChよ几ll

A
/rl
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Forsagn Trade Devolopment Ortkar

&tvr qrqrr rrFrfr*flrd{q
Dlrcctorata General of Forelgn Tradrqrerq Frrrq/Deptt. ot commrro

Bs)'l q-a-q..{C ffi
Udycg Eh.wrn, Ijau, Oelhl

HQ File

8 101/81/050/00206/AM14/

Decision:NC obSerVed
l  has been issued on netto

LIMITED

‐RLA File

107/24/040/00155/AM14/

that 81ariication from RA is l

l net basis.いくC decided to Send

The case stands deferred to 20'10'2015'



Decision : NC observed that the reply of the firm has been referred to MSME for comments.
NC decided to wait for the.orreri..

case stands deferred to 20.10.2015.

Case NO.:35/2/81-ALC2/2014 Party Namc:GRAVITA INDIA Mect No/Datc:11/8ト

LTD., ALC2/2015
08092015

case stands deferred to 2O.l 0.20 I 5.

Case No.:`6/2/81‐ALC'/2014 Party NameiCROMP+ON    Meet NO/Date:11/81‐
    status:DeferredGREAVES LIヽ41TED,      ALC2/2015

0809.2015HQ File              plA r:1^

u. ru.20 t5

f::il );,?:ffi...",,1*:::":eply 
of the nrm has b..n ,"f....d ro Drrr for commenrs. Nc

case stands deferred to 20.10.2015.

Case No.:17l2/gl_ALC2/2014 parry Name:^VSM VENTURE Meet No/Dare:l l/gl_
l3 coNTROr. sysTEMS P.LTD 

.A.LC2t20t5

He Fire D, ^ F.r 08'09'2015

:oirtrrosorooors/AMr5/ \\frl|l|o^r4to/AMt4/ H:r)."ifli.,r5r0378008

| 'Case No.:6/2/81-ALC2/2014 Party Name:DELITE
ENGINEERS PVT LTD

Status: Deferred



Decision : NC observed that clarification from RA is still awaited regarding whether the AA
has been issued on repeat basis. NC decided to send a reminder to RA to expedite the reply.

14

The case stands deferred to 20。 10.2015

1Case No.:71/2/81‐ ALC2/2014 Party Name:ASSOCIATED
PIGMENTS LIMITED

HQ Filc RLA F‖ e

:01/81/050/00072/AM15/      :02/24/040/00189/AM14/

Decislon:NC observed that the application has been

for thcir comments.

The case stands deferred to 20.10.2015.

Case No.:48/2/81-ALC2/2014 Party Name:VNDHYA
TELELINKS LTD.,

器 厨児5υ0004ツ AMIダ  lキ ち刷 iOЮ 000νAMl″

Decision :NC observed that the application has becn

for their comments.

IMect No/Date:11/8ト

・ALC2/2015
‐08.09.2015

1Lic.No/Date:0210199764

107.02.2014

referred to MSME.NC

Status:Deferred

Defcr

Date:2010.2015

decided to、vait

Mcet No/Date:11/81‐

ALC2/2015
08.09.2015

‐Lic.No/Datc:l H 0027893

12.02.2014

referred to DoTo NC

Status:Deferred l

Dcfer      l
Date:20.10.2015 1

decidcd tOヽ vait

HQ File
. - :01/81/050/0001 3/AM l5/
It!

Decision : NC observed

for their comments.

The case stands deferred

(P)LTD。 ,

IRLA File

:05/23/040/00075/AM14/

that the application has been

to 20.10.2015。

IMcet No/Date:11/81¨

IALC2/2015

108.09.2015

1Lic.No/Date:0510379333

1302.2014

referred to DoT.NC

'Status: Deferred

Defer
Date:20.1 0.201 5

decided to wait

Thc case standS defelTed to 20.10.2015.

Ctt N8=12/2/田ユ LCν獅 41mttlltゝ
淵 。RS

case No.:24/2/81-ALC2/2014 Party Namc:BHANSALI
CABLES&CONDUCTORS

HQ File

:01/81/050/00025/AM15/

Decision:NC observed
for their comments.

1｀ he case stands deferred

(P)LTD.,

IRLA File

l:05/23/040/00537/AM13/

that the appHCation has been

to 20.10.2015。

Mcet No/Dateil 1/8ト
IALC2/2015

108.09.2015

1Lic.No/Date:0510380166
124.02.2014

referred to DoT.NC

Status:Deferred

Defer
Date:20.10.2015

decided to wait
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Case No.:8`/2/81‐ALC2/2014 Party Name:BHANSALI     IMcet No/Date:11/8ト
ICABLES&CONDUCTORS  IALC2/2015
(P)LTD.,               o8.09.2015

HQ File              lRLA File             Lic.No/Date:0510380165
101/81/050/00087/AM15/

Decision:NC observed
for their cOmments.

.The case stands defcrred

105/23/040/00265/AM13/

that the application has

to 20.10.2015.

‐RLA File

l:05/24/040/00459/AM14/

‐24.02.2014

referrcd tO DoTo NC

Status:Deferred

Defer
Date:20. I 0.201 5

decided to waitbeen

Casc No。 :41/2/81-A LC2/2014  Party NamciSHIVALIK      Mcet No/Datc:l1/8ト

BIM ETAL CONTROLS LTD   ALC2/2015
08.09.2015

|  IHQ File

1191:01/81/050/00042/AM15/

ILic No/Datc:0510382339

20.03.2014

Approved

IStatus:Deferred

‐
Dcfer

Date:20.lo.2015

on 22.07.2015

NC decided tO

Decision : NC decided to ratify the norms of above AA as per written comments of MSME
vide u.o. No.30(l t4)fi4-M9 dated22.09.20r5 (copy enclosed).

rRA may take suitable consequential action accordingly.

‐ lciξしヽ3:li/2/8iLALё」/2014 11よ高シヽ五嵩8:ÅIAだ       IMさま、。/Date:H/8卜    lstatus:DeFerred
l :             ,NDUSTRIES LIMITED   ALC2/2015      1
‐  ‐                         ‐                          108.09.2015             1

1 :責011iも     ~         RLA F‖ e              Lic.No/Date:3410039725 1Defer
lol:01/81/050/000o2/AM15/   134/24/040/Ooo01/AM15/    .o3.04.2014        1Date:20.lo.2015

1 :DecisiOn:NC noted that cOpy ofthe applicatiOn Ofthe cOmpany has nOt been received.NC
l decidedtO send aremindert6 RA to fumish thecOpyofthe a5plication Ofthe cOmpany.

: IThe Case stands deferred t0 20.10。 2015.

| ICase No.:27/8/81-ALC2/2014 Party Name:AMC

I I                  IC00KWARE(INDIA)
IPVT.LTD.

Meet No/Date:H/8ト
IALC2/2015

08.09.2015

う
乙

HQ File RLA Fite Lic.No/Date:0 7tOt04O26:01/81/050/00238/AMts/ :07/24/040/00002rAMr5r tz.os.zotq
Decision : NC noted that Drpp Deficiency letter was issued to the companyfollowed by reminder on lO.0g.2Ol5. Repiy of the comprany is still awaited.wait for the reply of the company.

The case stands deferred to 20.10.2015.

Case NO。 :38/8/81-ALC2/2014

22

Party Name:NAT10NAL

ISTEEL AND AGRO
INDUSTRIES LTD,

‐RLA FilcHQ Filc

IMect NO/Date:11/8ト

・ALC2/2015
108.09.2015



:01/81/050/00249/Aヽ 415/ :56/24/040/00006/AM15/

Decision : NC observed that the reply of the firm
decided to wait for the comments.

The case stands deferred to20.10.2015.

129.05.2014

has been referred to

Datc:20.10.2015

MoS for comments.NC

Case No.:43/8/81-ALC2/2014 Party Name:NATIONAL
STEEL AND AGRO
INDUSTRIES LTD.,

HQ Filc RLA File

23191/11/''9/991'4`今 Y15/    :5,(14/01γ 90095/今 Yl'`

Decision:NC obscrved thatthe reply ofthe flrm

decided to wait for the comments.

:  IThe case stands deた rred to 20.10.2015.

:Mect No/Datc:‖ /81-   Status:Deferred

lALC2/2015
‐08.09.2015

:Lic.No/Datc:5610004270 Defcr
‐29.05.2014              Date:20.10.2015

has bcen referred to MoS for comments.NC‐

IMcet No/Date:H/81‐    ‐Status:Deferred
lALC2/2015
108.09.2015

1Lic.No/Datc:0510388084 Dcfcr
HQ Filc

:01/81/050/00244/AM15/

RLA Fllc

:05/24/040/00073/AM15/ 03.06.2014

referred to MoEF.

Date:20.10.2015

NC decided to waヒ

Approved

‐bおtiζibn:ヽc66ζさ:↓とa thtt the application has been
fOr their cornrnents.

The case stands defelTed to 20.10.2015.
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HQ File

:01/81/050/00248/ANl15/ :04/24/040/00046/AM15/ 25.06.2014

comments of MSME

Approved

Decision:NC dccided tO rati″ the nOrms Of above AA as per Writtcn

vide UoO.No.30(227)/14-ME dated 22.09.2015(copy Cnclosed).

RA may take suitable consequential action accordingly.

casc No.:26/11/81-ALC2/2014 1Party Name:HlGHTEMP
FURNACES LIMITED

HQ Flle               tRLA File               Lic.No/Date:0710105513
261:01/81/050/00340/AM15/       107/24/040/00093/AM15/       103.07.2014                          1

Dedsion:NC decded tO rati″ thさ n6品

`6Fab6↓

LAAムζOま↓ittぎA ι6品

“

LAiζ 61 bii↓僣81

u.0.No.3(82)/2015-TSW(B)/320 dated 07.09.2015(copy enclosed).               
‐

IMect No/Datc:11/81‐

ALC2/2015
‐
08.09.2015

静鋼 lTr"
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RA may take suitable consequential action accordingly.

ICase No.:35/H/81‐ ALC2/2014 Party Name:HBL POWER   :Mcet No/Date:‖ /8卜    status:Deferred
lSYSTEMS LTD,          IALC2/2015          1

'08.09.2015             1

HQ File              RLA Filc
:01/81/050/00349/AM15/      :o9/24/040/00057/AM15/ 08072014 Datc:20102015

Decision :NC observed that RA was requested to furnish the correct copy of the application
of the subject AA which is still awaited. NC decided send a reminder to RA to expedite the,reply.

,The 
casg stand,s deferred to 20.10._2015.

,, :01 /81 /050/003261 AMt 5 I

Mect No/Date:11/81-     status:Defcrred

ALC2/2015
08092015

Lic No/Datc:0210204395 Dcfcr

09.07.2014             Datc:2010.2015――――― ‐ ―ヽ・・´′      .υ 乙′4‐′v‐υ′vυVυン/AlVil D/

Decision:NC Observed thatthe applicatiOn has been referred tO MsME. NC dccided
NC dccided tO wailtfor their comments.

The case stands deferred to 20.1 0.201 5.

Case No.:12/11/81… ALC2/2014 Party Namc:ASSOcIATED
PIGMENTS LIMITED

HQ File

HQ File

‐   101/81/050/00357/AMi5/

RLA File
:02/24/040/Ooo69/AM15/

‐RLA File

l:03/94/040/Ooo89/AM15/

108.09.2015

‐Lic.No/Date:0310786766

114.07.2014

Case No.:43/11/81¨ ALC2/2014 1Patty Nよ 品e:古ЁЁヽ A MЁ句「AL  IMeet No/Datc:H/81‐
PVT LTD

IALC2/2015
Rejected

29 1DecisiOn:NC noted that irrn has nOtreplied tO MsME D/L dated o9.o6.2015 and renlinder
l  dated 22.07.2015. Sincc nO reply was received f01111 

■rrn despite rcpcated renlinders, thc
rハ ‐ -1■ +△△ 月 ^^:月 ^Jι ^ ___:_ ′ ′1        ._  _committee decided tO rttect the case with directiOn tO nrm to pay CustOm duty&applicable

linterest for EODC.

RA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:29/11/81-ALC2/2014 Party Name:ALSToM INDIA  Mcet No/Date:11/81-    status:Defcrrcd

LIMITED,               ALC2/2015

0809.2015

Lic.No/Datc:3410040368 ‐Dcfer
16.07.2014         1Datc:201o.2015

has been referred to DHI fOr 8。

“

品ehtζo NC

30

to 20.lo.2015.



‐
Mcet No/Datc:11/8ト

IALC2/2015
108.09.2015

HQ File              RLA File              Lic No/Date103 10786931 ‐Dcfcr

31 .:01/81/050/00387/AM15/      :03/94/040/00347/AⅣ
l15/       16.07 2014              Date:20.10.2015

Decision :NC observed that the company has requested for a copy ofthe DL issued to them

‐for furnishing rcply.NC decided to scnd a copy ofthe I)L to the company for compliancc.   |

The casc stands deferred to 20.10.2015.

~麗
需而
~~「高編

|

Case No.:73/11/81‐ ALC2/2014 Party Namc:ALSTOM INDIA
LIMITED,

HQ File RLA File Lic.No/Date:31 10064588 Defer

:01 /8 I /050/00335/AM I 5/ :31 l83l04ol00l 06/AM I 5/ 22.07 .2014 Date:20. 10'201 5

:2 Decision : NC noted thar DeirY vide letter dated 30.10.2014 followed by reminders dated

7 .1.2015,23.2.2015,26.03.2015 and 10.09.2015, have requested the company to depute their

representative fortechnical discussion. Reply of the company is still awaited. NC decided to

wait for the reply of the company.

'Case No.:21/11/81-ALC2/2014 Party Name:SHREEM
‐                    ELECTRIC LTD.

The case stands deferred to 20.10.2015.

Case No.:6/11/81-ALC2/2014 Party Name:SIECHEM Mcet No/Date:11/81‐    IStatus:DeFerred i

,ALC2/2015
‐08.09.2015

1ti`:ヽも/bateib4161」9H6 Defer      ‐

TECHNOLOGIES PRIVATE
LIMITED

RLA FllcHQ File

33191/'1/9'9/9932γ
AY15/

Decision:NC observcd
for their cornincnts.

:04/24/040/00091/Aヽ 415/

that the application has

2807.2014

becn referred to

Date:20.102015

DoT.NC decided to wait

uQpiteRLAFile.Lic.No/Date:3l10064657Defer
:01)8t/050/00324tAMl5l :31/83/040/00108/AMl5/ 30.07'2014 ate:20'10z015

34 Decision :NC observed that RA was requested to clarify whether the application should come

to NC for fixation of norms where thers is SION. NC observed that the clarification from RA

is still awaited. Nc decided to send a reminder to RA to expedite the clarification'

The case stands deferred to 20.10.2015.

The case stands deferred to 20.10.2015.

Case No. : I 0/ I I l8l - ALC}/2O! 4 P arty N ame:V I KA RS H

STAMPINCS INDIA PVT.
LTD.

351Case No.:36/11/81-ALC2/2014 Party Name:INDO C00L

Mect No/Date:11/81‐     Status:Deferred l

ALC2/2015
08.09.2015

Meet No/Date:H/8ト

T   '蒻 Hu

軍藤∬   靴
t   蠅 1:"・

9



HQ Filc

IHQ File
‐
36 :01/81/050/00400/AⅣ l15/

‐
 IDecision:NC observed
for their comments.

Party Name:ASSOCIATED
PIGM ENTS LIMITED

‐RLA File

:02/24/040/00091/AM15/

that the applicatiOn has been

Mcet No/Date:11/8ト

ALC2/2015
08.09.2015

1Lic.No/Date:0210204734

08.082014

referred to MSME.

Status:Deferred

Defer      '
‐
Date:20.10.2015 

‐

decided tO wait.

COM POSITES PRIVATE    ALC2/2015
LIヽ41TED               08 09.2015

RLA Filc               Lic No/Date:0410159126  Defer
:01/81/050/00350/AM15/ :04/24/040/00101/AM15/ 101.08.2014              Date:20.10.2015

Decision : NC noted that C&PC Deficiency letter was issued to the company on 03.09.2015.
As no reply from the company has been received, NC decided to send a reminder to them to
expedite reply.

The case stands deferred to20.10.2015.

Case No.:86/11/81‐ ALC2/2014

NC

The case stands deferred to20.10.2015.

Case No.:54/llt8l-ALC2l20l4 party Name:METENERE LTD. Meet No/Date:l l/gl-
,ALC2I20l5
,08.09.2015

37

HQ File

:01/81/050/00368/AM15/

‐Decision:NC Observed
for their cOmmcnts.

The case stands deferred to 20.10.2015.

Case No.:2/l l/81-ALC2/2014 parry Name:TTp

The case stands deferred to 20.1 0.2015.

‐RLA Filc               Lic.No/Date:0510390703
:05/24/040/00178/AM15/       22.08.2014

thatthe applicatiOn has been referred to MSME. NC

Meet No/Date: I

Status: Deferred

Defer
Date:20.10.201 5

decided to wait

1/81‐      lstatus:I)eferred
TECHNOLOGIES PRIVATE  ALC2/2015
LIMITED

,HQ File              lRLA File

38 :01/81/050/00316/AM15/      :o7/24/040/00170/AM15/

08.09.2015             1
1ti`:ヽ。/5:tも ibゥ 1616`ζ ,1 1bき fei
25082014 IDate:20102015

N4ect No/Datc:11/81-    status:Deferred

ALC2/2015
08092015

Lic.No/Datc:0710106526 Dcfer…4ιレiTl~5
1,   ,     .:.=.|:・  .t .■

|・
,

鷺龍:1∫飢雅1胤濯x沢l鳳服Il籠跳∬服濯紺‰l:l:社僣:櫨驚:d NC

I   Case No.:65/11/81‐

: IALC2/2014
1391

1 1HQ File

l l:01/81/050/00379/AM15/

Party Namc:DIAMOND
IMETAL SCREENS(P)LTD

RLA File
:07/24/040/Oo184/AM15/

10



Case No.:76/11/81-

ALC2/2014

Decision : NC noted that DIPP Deficiency letter was issued

followed by reminder on 10.09.2015. Reply of the company

wait for the reply of the company.

The case stands deferred to 20.10.2015.

to the company on 22.07.2015
is still awaited. NC decided to

Status: Deferred

Lic.No/Date:0310791182 Defer
Date:20.10.2015

for comments.NC

Party Name:LM WIND Mcet No/Date:11/81‐    Status:Deferred

POヽVER BLADES(INDIA)  .ALC2/2015

HQ File RLA File Lic.No/Date:0710106571 'Defer

:01/81/050/00390/AM l5/ :0712410401001 75lAM l5/ 27 .08.2014 Date:2o' 10'201 5

40 
Decision : NC observed that comments furnished by C&PC vide o.M. No.460lll2lll2oo5-
pC.ll dated 24.0g.2015 include indigenous items. The representative of C&PC was requested

to furnish the comments excluding indigenous items. NC decided to defer the case'

The case stands deferred to 20.10.2015.

CaseNo.:76ll7t8l-ALC2l20l4PartyName:RAHEETRACKMeetNo/Date:ll/81-Status:Deferred
TECHNOLOGIESPRIVATE ALC2I2O15

PVT LTD 0809.2015

LIM ITED, 08.09.2015

HQFileRLAFileLic.No/Date:02|0205074Defer
:01/81/050/0061 l /AM l5/ :021241040100139/AM l5/ '17 '10'2014 Date:20' 10'2015

4l Decision : NC noted rhat DIpP Deficiency letter was issued to the company on 09'09'2015'

As no reply from the firm has been received from them, NC decided to send a reminder to

them to exPedite rePlY.

The case stands deferred to 20.10.2015'

Case No.:20/ 17t8l-ALC2l20l4 Party Name:UTTAM CnlVe Meet No/Date:l l/81-

STEELS LIMITED, ALC2I2OI5
08.09.201 s

HQ File

:01/81/050/00555/AM15/

RLA File
:03/95/040/00638/AM15/ 18.11.2014

Decision : NC observed that the reply of the firm has been referred to MoS

decided to wait for the comments'

The case stands deferred to20.10.2015'

aぃ ま轟軌

"工

Atこ力

'■

I Pan,ヽ attAtST6Mヽ 前 AI霜
漱 普

由 面 ~FEDeLrdi

:LIMITED,

'08.09.2015       1        :

:
As no repり

'Om the,T'T",1,9eir'
11
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HQ File              RLA Filc             Lic No/Date:0310791357 Defcr
:01/81/050/00615/AM15/      :03/95/040/00655/Aヽ 415/      2411.2014              Datc:20102015

ecision : NC noted that DeitY Deficiency letterwas issued to the company on24.07.2015.
s no reply from the firm has been received from them, NC decided to senA a reminder to

hem to expedite reply.

case stands deferred to 20.10.2015.

Case No. :80/ 17 l8l - ALCZ /201 4 P arty Name : LA RS EN &
TOUBRO LIMITED

to expedite reply.

case stands deferred to 20. I 0.20 I 5.

case stands defeffed to 20.10.201 5.

se No.:45/17/81‐ ALC2/2014 Party Namc:BINDAL Mcct No/Datc:11/81-      status:Deferred
SMELTING PVT LTD      ALC2/2015

‐0809.2015
HQ Filc              RLA Filc             Lic.No/Datc:0510392310 Dcfcr
:01/81/050/00580/Aヽ 415/      :o5/23/040/00383/AM15/       o8 12 2014              Datc:201o2015

rision : NC observed that the reply of the firm has been referred to MSME for comments.
decided to wait for the comments.

ALC2/2015
0809.2015

Case No.:56/17/81-ALC2/2014 Pany Name:LM WIND POwERIMeetNo/Datc:H/8ト
BLADES(INDIA)PVT.LTD  ALC2/2015

Status:Deferred

Status:Deferred

12



The case stands deferred to 20.10.2015。

LIヽ41TED

HQ Filc

HQ Filc

:01/81/050/00134/AM16/

‐器厨児5υ0012ν AMlα  ttλ馴:υ01019AMl夕
Detiζ l。五:NC obserVed thatthe reply ofthe■ rm

decided toヽvaitforthe comments.

The case stands deferred to 20.10.2015.

RLA Filc :Lic.No/Dtte:3H0065219~lDctt「

2001.2015              Date:20.10.2015

has been referred to C&PC for comments'

RLA File            ~~tiぎ・No/Date:0310794491
:03/95/040/00881/AM15/       10.03.2015

Mect No/Date:H/81‐

ALC2/2015
08.09.2015

Status: Deferred

¬

Meet No/Datc:11/8ト

1艦盤F  :
481:01/81/050/00619/AⅣ

l15/      :31/83/040/00228/AM15/

Decision:N(〕 observed that thc reply of the flrrn

NC dccided to wait brthe commcnts.

The case stands deferred to 20.1 0.201 5.

Case No.:26l lT lgl-ALc2l2ll4 Party Name:MAK CONTROLS Meet No/Date: I I /8 I - Status:Deferred

AND SYSTEMS PVT LTD. ALC2I2OI'
08.09.2015

HQ File RLA File Lic.No/Date:3 21OO774OO Defer

:01i 8 1/050/0056 I /AM l5/ :3212110401001621 Al/.lsl 2l .ol .2015 Date:20' I 0'201 5

Decision :NC observed rhat Ministry of Defence vide O.M. No. l3(6)/2015/D(EPC) dated lst
AOae 

Septemb er,20l5 (copy enclosed) has stated that NOC to M/s Mak Controls and Systems Pvt'

Ltd. Coimbatore for Lxport of SCOMET items has been issued. However, wastage norms has

not been recommended. NC decided to request Ministry of Defence to examine the case in

respect of wastage norms.

The case stands deferred lo 20.10.2015.

こ1:き 6ヽ::34/ζノjl:ALё

'/'bis  Party N五

鳥ι:jM ёAЁ二Ёζ Lib.:IMe8tヽ 3/5猛 8:11/81‐
:ALC2/2015
108.09.2015

Approved
一

|

50

Decision : NC decided to ratify the norms of above AA as per written comments of DeitY

vide U.o. No. l7(28)/2015-IPHW dated 20.08.2015 (copy enclosed).

RA may take suhable conscquential action a99° r,in亭り・

case No.:23/5/81‐ ALC2/2015 Party Namc:PHOENIX FOILS
PVT LTD

Lic.｀o/bie:6」 ib794570 1Defer      l
lR 03 2015              Datc:2010.20151303.2015              Datc:Z0 10.ZUID

Attζもともnおferred lo MoS for comments.NC

:二恵慕臨 揮聾cer
富

13
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Case No.:39/5/81-ALC2/2015 Party Namc:R.R.KABEL    ‐Mcet No/Date:H/8ト
LIMITED,               IALC2/2015

08.09.2015

HQ File RLA Filc Lic.No/Date:0310794640 
‐
Defer

52:01/81/050/00139/AM16/   1:03/95/040/01018/AM15/    117.03.2015         Date:20.10.2015

1Decision:NC observed thatthe reply ofthe frm is being referred to DIPP for commcnts.NC
‐decided tO wait for the comments.

IThe case stands deferred t0 20.10.2015.

ICase No。 :35/5/81‐ALC2/2015  Party Name:ASSOCIATED   Meet No/Date:11/8ト
CABLES PVT.LTD.      :ALC2/2015

108.09.2015

Approved

HQ Filc RLA F‖ e Lic.No/Date:0310794764

Status:Deferred

:01/81/050/00135/AM16/       :o3/94/040/01128/AM15/       120.032015

Decision:NC decided tO ratify thc nOrms Of above AA as per w面 tten cOmments of DIPP
vide U.o.No.12/106/2015-TSW/53 dated o8.09.2015 as under:―

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km.)

Ｓ‐．、
Net Export
Weight
(Kes./Km.)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kgs./Km.)

Sl.

No.
Net Export
Weight
(Kes./km.)

l 823 5 915 9 290 13 688
つ
４ 433 6 502 10 465 14 318
3 534 7 403 635 15 506
4 351 8 374 12 580 16 256

つ
４

3.

4.

5.

6.

Quaryitv of import item at SI.No I viz. continuous cast copper Rod( g mm
dia)(EC Grade) may be alrowed as r960r Kgs. as r.0r KgsiKg. content in
the export items at Sl. No. I to 16.

Quantities of import item at Sr. No.2 viz. XLpE compound may be allowed as
1.05 Kgs/Kg content in the Export products at Sl. No. I to 16.
Quantity of import item at Sr.No 3 viz. copper Foir/copper Tape may be
allowed as I .01 Kgs/Kg. content in the export items at SI. No. 9 to r r & 14 to
16.

Quantities of import item at Sr. No.4 viz. pvc compound may be allowed as
I .05 Kgs/Kg content in the Export products at Sr. No. r 4 to r 6.
Zero Halogen Flame Retardant (ZHFR) compound may be deleted from the
description of import item at Sr. No.5 and quantities of import item at Sl. No. 5viz. LSF compound may be ailowed as r.05 Kgs/Kg content in the Export
Products at Sl. No. I to 13.

Quantifies of import item at SI. No.6 viz. steer Armouring wire may beallowed as 1.02 Kgs/Kg content in the Export products at Sr. No. r to g, 12 &
A13' 

//r14 /wy' ,,,

3tac"
嗜

:I噸
`ol●,cr●o

l:、 :

7.



8. Import items at Sl. No. 7 to I I (Wooden Drum) may be allowed as per packing

PolicY.

RA may take suitable consequential action accordingly.

Case No.:36/5/81-ALC2/2015 Party Name:ASSOCIATED Meet No/Date: I 1/81- Approved

CABLES PVr LrD 
frl&1i117
ILic.No/Dttc:0310794761
‐
20.03.2015

becitioi:ヽ c atcided to ratify thc norms of above AA as per wHtten comments of DIPP

vide U.O.No.12/106/2015-TSW/54 dated 08.09.2015 as under:.

l. Nct weight of cxport products lnay be specifled as under:

SI.No. Net Export Weight
(Kes./Km.)

SI.No. Net Export Weight
(Kes./Km.)

1 659 4 686

つ
乙 286 5 952

3 457 6 lH4

HQ File

:01/81/050/00136/AM16/

HQ File

:01/81/050/00140/AM16/

RLA Flle

:03/94/040/01152/AM15/

54

2.

3.

4.

Quantity of import item at Sl.No I viz. continuous cast copper Rod( 8 mm dia)(EC

Grade) may be allowed as 18542 Kgs. as 1.01 Kgs/Kg. content in the export items

at Sl. No. I to 6.

Quantities of import item at Sl. No.2 viz. XLPE Compound may be allowed as

t.OS fgs/Kg content in the E'xport Products at Sl' No' I to 6'

Zero Halogen Flame Retardant (ZHFR) compound may be deleted from the

description of import item at Sl. No.3 and quantiiies of import item at Sl' No' 3 viz'

LSF Compound may be allowed as 1.05 Kgs/Kg content in the Export Products at

Sl.No. lto6. ! ,.
t*pon items at Sl. No. 4,5 & 6 (Wooden Drum) may be allowed aS per packing

policy.

RA may take suitable consequential action accordingly'

Case No.:40/5/81-ALC2/2015 Party Name:REXNO-RD 
-^ ^. ^ Y.""t 

No/Date:l l/81-

ELECTRONICS & CONTROLS rAlCzl2|ts

く
フ

Closed

ILTD

RLA Filc
:03/95/040/00904/ANl15/

108.09.2015

1titiヽ 3/D猛も:0」 16亨04864
123032015

becision:NC noted that RA,Mumbai vidと letter No.03/95/040/0904/AM15/No Normsl

l1/141  dated 23.03.2015  has informed that the above mentiOned AA has been issued onl

Repeat BaSs h terms ofparl loF.1主 1《

=?fHBP Vd・

IV on bags of dcdJon of NOrms
l . 1 1■

^∠
う
^1′
 T■△′OfArO Jヽr パρriaed l。 ‐

さ:鰍ittT樹:∬」ぶ
ibi∵・
Å農ダ断4 dtted l■ 99291生 T,9申

",yd,dd,dP
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RA may take suitable consequential action accordingly.

Case No.:3/5/81-ALC2/2015

to expedite reply.

case stands deferred to 20.1 0.201 5.

Filc

:03/95/040/01081/AM15/

Case No. :2215/81 - ALCZ l20l s Party Name:PHoENIX FOILS Meet No/Datc:11/81-

:01/81/050/00122/AM16/

Case No.:37/5/81-ALC2/2015

:01/81/050/00137/AM16/

Decision:NC noted that DIPP Dencicnc,l&t6r"五
ζ iζsuca to thc cOmpany on 09.o9。 2015.

As no reply frOm the nrm has been received frOm them,NC decided tO send a reminder tO
●L^_`^^___J:4    'to expedite reply.

case stands deferred to 20.1 0.201 5.

Case No.:43/5/81-ALC2/2015 Party Name:DYNAMIC
CABLES PVT LTD.

l. Net weight of export product may be specified as I Kgs.

Decision : NC decided to ratify the norms of above AA as per written comments of DIppvide U.o. No. l21106/2015-TSW59 dated22.09.20r5 as under:-

:           |. : ´ , ´ =1●

close the case.

Status: Deferred
CONNECT10N SYSTEMS   ALC2/2015
1NDIA PRIVATE LIMITED,  08.09.2015

Approved
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2. Quantity of import item at Sl. No I viz. Alumimium Ingots may be

applied for i.e. 5940 Kgs. on net to net basis.

3. Quantity of import item No. 2 viz. XLPE Compound may be allowed as

i.e. 4950 Kgs. on net to net basis .

RA may take suitable consequential action accordingly.

allowed as

applied for

Case No.:31/5/81‐ALC2/2015 Party Name:SUPRA QUALITY ‐Meet No/Date:H/8卜     Status:Deferred‐

EXPORTS(lNDIA)PVT.LTD.ALC2/2015
108.09.2015

Lic.No/Date:0310794963 Defcr
27.03.2015              Date:20.10.2015

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of DIpp vide U.o. No. l2ll o6l2ol5-Tswi60 dated2210912015 as under:-

l. Detailed calculations for the quantities of import items at Sl. No. I & 3

(Nikrothal Wire N80) supported by length and diameter of wire in export

oroducts because of the following reasons:
60

(i) As per details given in the application, each 2000 Watt of Heating Element

( exporr item at St.No.l ) contains 4530 mm of Nikrothal Wire N80 (0.8 mm

dia) which shall weigh about 18.93 gms. as against 52 gms. indicated by the

firm.

(ii) Similarly, each 2750 Watt of Heating Element (export item at Sl'No'2)

contains SZ:O mm of Nikrothal Wire N8-0 (0.95 mm dia) which shall weigh

about33.T6gms.aSagainstg5gms.indicatedbythefirm.

The case stands deferred to 20.10.2015.

HQ File

:01/81/050/00131/AM16/

lCase No. :5/5/81-ALC2/201 5

l

lue nite

HQ File

:01/81/050/00124/AM16/

Decision : NC decided to send

written comments of MSME
enclosed).

The case stands deferred to 20.10.2015'

RLA File

:03/95/040/01049/AM15/

RLA Flle

:03/95/040/01054/AM15/

Party Name:IMAGE LABELS
PVToLTD.,

RLA File

Mcet No/Date:H/8卜    .Status:Deferred

ALC2/2015         ‐

08.09.2015             ‐

:Lic.No/Date:0310795006 1Dcfer

130.03.2015         1Date:20.10.2015

Mect No/Datel H/8卜    StatuS:Deferred

ALC2/2015
08.09.2015

ti`.No/5atも :67161o7うウ6 うもfer

case No。 :24ノ 5/81-ALC2/2015 Party Namc:METAL CARE
ALLOYS PRIVATE LIMITED.

61 a lctter to flrm to subml thc fO1loWing information as per

vide U.Oo NO. 30(123)/15-ME dated 09/09/2015 (copy

17



101/81/050/00105/AM16/     :07/24/040/00475/AM15/ 31 03.2015             
‐
Date:20.102015

: NC noted that C&PC Deficiency letter was issued to the company on 09.09.2015.
s no reply from the firm has been received from them, NC decided to send a reminder to

to expedite reply.

case stands deferred to 20 .l 0.20 I 5.

cision : NC noted that DeitY Deficiency letter was issued to the company on
97.'2.015 

followed by reminderon lO.O9.2Ol5. Reply of the company is still awaited. NC
to wait for the reply of the company.

case stands deferred to 20.1 0.201 5.

he cOnЯふ面On拝。話蔽
‐
1鏑
・
:慕al島 iヽこ機満 l:‖晶I廿le suttect AA.NC noted thatt

rerninder tO RA to cxpeditc the reply.

case stands deferred Lo 20.10.2015.

Advance Authorisation may be ratined as under as per their Advance AuthorizatiOn

No.  o310791833  dated o9.12.2014 ratifled in NC meeting No. 8/81 dated

28.07.2015:

Case No=19/5/81¨ALC22015 Pany Namc MoNTEざ GLASS 
造 き」冽 Ttα

1181~ Approvcd
FIBREIND PVT LTl

0809.2015
HQ Flle               RLA File              lir NA/n。

1_ハ 21n,0(lol

Casc No.:25/5/81-ALC2/2015 Party NameiSTEEL GEMS,   Mect No/Date:11/8卜
    status:Deferred

ALC2/2015
08.092015

HQ File              RLA Fllc
Lic.No/Datc103 1 0795045  Dctr

101/81/050/00125/AM16/      :o3/95/040/01119/AM15/      31.03 2015              Date:20.102015

|

Status:Deferred

1   .      .́ヽ   .  1.'1
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I. Quantity of export product may also be specified as 365855 Sq. Mtrs. in
addition to its weight.

2. Quantity of import item at Sl. No. 1 may be allowed as 40275 Kgs. inclusive

of a wastage of 5.30 % .

3. Quantity of import item at Sl. No. 2may be allowed as 18675 Kgs. (300000

Sq. Mtrs.) inclusive of a wastage of 4.51Yo.

4. Quantity of import item at Sl. No. 3 may be allowed within 2%o of FOB value

of exports.
5. Quantity of import item at Sl. No. 4 may be allowed as 14100 Kgs. on net to

net basis as claimed bY the firm

RA may take suitable consequential action accordingly

Case No.:3215/81-ALC2/2015 Party Name:R.R.KABEL

HQ File

66:01/81/050/00132/AY16/

Decision : NC observed that the reply of the firm

decided to wait for the comments.

The case stands deferred to 20.10.2015.

Case No.:10/8/81-ALC2/2015 PartyName:FCI OEN MeetNo/Date:l l/81- Status:Deferred I

CONNECTORS LIMITED ALC2I2O15
08.09.201 5

'nle iitt Li"'No/oate:1010059108 Defer
HQ File
:01/81/050/001541AM161 :101241040100140/AMl5/ 13'04'2015 Date:20'10'2015

67 Decision : NC observed that the application was referred to MSME but they have returned

the application since it does not pertain to them. NC decided to send the application to DeitY

for comments.

The case stands deferred to 20.10.2015.

LIMITED,

,RLA Fllc

:03/95/040/00993/AM15/

‐Case No。 :7/5/81-ALC2/2015  Party Name:TATA POWER
SOLAR SYSTEMS LTD

Ⅳleet No/Date:11/81-     Status:Deferred
.ALC2/2015

‐08.09.2015

Lic.No/Date:0310795281 Defer
13.04.2015              Date:20.10.2015

is being referred to DIPP for comments.NC

Meet No/Datc:11/81-
.ALC2/2015

108.09.2015

Status: Deferred

HQ Filc

681:01(11/0,0イ
09197/今
V16/

Decision:NC observed
for their comments.

RLA Filc

:07/24/040/00470/AM15/

that the application has becn

ILic.No/Datc:0710108018 ‐Dcfer

15.04.2015 Date:20.10.2015 
‐

rcferrcd to MNRE.NC dccided to wall

The case stands deferred to 20.10'2015'
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Case No.:4/5/81-ALC2/2015 Namc:TD POWER
YSTEMS LTD

Mcct No/Datc:11/81-

15

15

HQ File              RLA File

69 :01/81/050/00104/AM16/      :07/24/040/00013/AM16/

: NC observed that the reply of the firm has been referred to DFII for comments. NC
ided to wait for the comments.

case stands deferred to 20.10.2015.

: NC observed that the application has been referrcd tO MSME.NC decided tO、vait
their comments.

case stands deferred to 20.1 0.20 I 5.

Lic.No/Date:0710108076

17.04.2015

Party Name:BINDAL
SMELTING PVT LTD

HQ File RLA Fite

: NC noted that DIPP Deficiency letter was issued to the company on 22.07.2015
by reminder on 10.09.2015. Reply of the company is still awaited. NC decided to

for the reply of the company.

case stands deferred to 20.10.201 5.

Party Name:AGH ALTECH
PRIVATE LIMITED

RLA File

:05/23/040/00012/AM16/

Case No.:10/5/81-ALC2/2015  Party Namc:JINDAL SAW LTD McctNo/Datc:11/8卜
    Approvcd

ALC2/2015
08092015

HQ File

:01/81/050/001lo/AM16/

Decision : NC decided to ratily the norms of above AA as per written comments of DIpp
vide U.o. No. l2ll0612015-T5W72 dated22.09.20l5 as under:-

Net weight of export items at Sl. No. I to 3 may be
32750 MT & 79.26MT respectively.
Thickness of "lnternal lining" in export items at Sl. No. I to 3 may be
specified as "0.406 mm".

as 33.8 MT,

ALC2/2015
08092015

Lic.No/Date:0510394072

Thickness of "external coating,, in export items at Sl. Ito3maybe

HQ File RLA Filc

Mcet No/Date:11/8ト

IALC2/2015
108.09.2015

Status: Deferred

■ 4    :):  '‐  .:■ I
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specified as "2 mm".
Word " Alloy" mentioned in the description of import items at Sl. No. l, l7
& 33 may be deleted and these items shall be of relevant grade as contained

in the export items

Quantity of import item at Sl. No. I may be allowed as 34.349 MT as

1.05 Kgs./Kg. content in the export item at Sl. No' l.
Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. ,

0.140 MT taking clue from SION C-1289.
Total quantities of import items at Sl. No. 3 to 5, l0 to I 3 &. 16 put together

may be allowed within 6 o/o ofFOB value of export item at Sl. No. I taking

clue from SION C-1289.

Quantities of import items at Sl. No. 6, 14 & 15 may be allowed as 1.05

Ltr.lltr. content in the export item at Sl. No. I '

Quantities of import items at Sl. No. 7 to9 may be allowed as 1.0 Sq'

meter/Sq. meter content in the export item at Sl. No. I as claimed by the

firm.
Quantity of import item at Sl. No. 17 may be allowed as 33238.1 MT as

1.05 Kgs./Kg. content in the export item at Sl. No' 2'

euantity ofimport item at S1. No. 18 may be allowed as 135.258 MT

taking clue from SION C-1289.

Totaiquantities of import items at Sl. No. 19 to 21,26 to 29 & 32 put

together may be allowed within 6 o/o of FOB value of export item at Sl' No'

2takingclue from SION C'1289.

Quantitles of import items at Sl. No. 22, 30 & 3l may be allowed as

1.05 Ltr./ltr. content in the export item at Sl' No' 2'

Quantities of import items at Sl. No. 23 to 25 may be allowed as 
. 
1.0 sq'

meters/Sq. meter content in the export item at Sl. No. 2 as claimed by the

firm.
Quantity of import item at Sl. No. 33 may be allowed as 77.805 MT as

t.OS fgs.lfg. content in the export item at Sl' No' 3'

euantii-y of import item at Sl. i{o. 34 may be allowed as applied for i'e'

0.320 MT taking clue from SION C-1289'

Total quantitieJof import items at Sl. No. 35 to 37, 42 to 45 & 48 put

together may be allowed within 6 o/o of FOB value of export item at Sl' No'

3 taking clue from SION C-1289.

Quantit-ies of import items at Sl' No' 38, 46 &' 47 may be allowed as

t.0S Ltr./ltr. content in the export item at Sl' No' 3'

Quantities of import items at Sl. No. 39 to 4l may be allowed as l '0 Sq'

meters/Sq. meter content in the export item at Sl. No. 3 as claimed by the '

firm.

RA may take suitable consequential action accordingly'

4.
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Case No.:11/5/81-ALC2/2015
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HQ Filc

:01/81/050/00111/AM16/
RLA FHc
:05/23/040/00011/AM16/

ILic.No/Datc:0510394071   1

101.05.2015               ‐

as per written comments of DIPP

undcr:¨

Decision : NC decided to ratify the norms of above AA
vide U.O. No. l2ll 061201 5-TSW/73 dated 22.09.2015 as

Net weight of export item may be specified as 64022 MT.
Thickness of "lnternal lining" in export item may be specified as ,,0.406

mm".
Thickness of "external coating" in export item may be specified as "2
mm".
word " Alloy" mentioned in the description of import item at Sl. No. I
may be deleted and thisitem shall be of relevant grade as contained in the
export item.

Quantity of import item at Sl. No. I may be a[owed as 64g62.4 MT as
1.05 Kgs./Kg. content in the export item.
Quantity of import item at Sl. No. 2 may be ailowed as 264.41 MT
taking clue from SION C-1289.
Total quantities of import items at Sl. No.3 to 5, l0 to l3 & 16 put
together may be allowed within 6%o of FoB value of export item taking
clue from SION C-1289.
Quantities of import items at Sl. No. 6, 14 & l5 may be allowed as I .05
Ltr.lltr. content in the export item .

Quantities of import items at Sl. No. 7 to 9 may be allowed as 1.0 Sq.
meter/Sq. meter content in the export item as claimed by the firm.

RA

Case No.:13/8/81-ALC2/2015

HQ File

:01/81/050/00157/AM16/

Decision:NC decided tO
written corninents Of DIPP

may take suitable consequential action accordingly.

Party Name:ALCOMEX
SPRINGS PRIVATE LIMITED

RLA File
:31/83/040/00006/AM16/

‐Meet No/Date:11/81‐     status:Deferred
‐ALC2/2015        ‐
08.092015             ‐

Licヽ。/bate:jliOb`ζ 4,1 158fcl
08.05.2015 Date:20.10.2015

send a letter to firm to submit the lollowing information as per
vide U.o. No. l2ll0612015-TSW74 datedzz/ogt2ots as under:-

‐74

l' Information in respect of Sl. No. 3 & 5 of Standard Deficiency Format,, export product wise.
2. 

!:l1ru," weights of "lndustrial Helical Spring,, and ,,plugs,,, export product
wlse.

3' Information in respect of Sl. No. 1l of Standard Deficiency Format, for
manufacture of plugs, export product wise.

The case stands deferred to 20.1 0.20 I 5.

、 _.1■ 1

75 Case No.:37l8/81-ALC2/2015 party Name:L & T
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Status: Deferred
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Decision : NC noted that DIPP Deficiency letter was issued to the company on 09.09.2015.
As no reply from the firm has been received from them, NC decided to send a reminder to
them to expedite reply.

The case stands deferred to 20.10.2015.

Case No.:17/5/81-ALC2/2015 Party Name:TOSHIBA JSW   Meet No/Date:11/81‐     Status:Deferred
POWER SYSTEMS PRIVATE ALC2/2015

HYDROCARBON ALC2/2015
ENGINEERING LIMITED   08.09.2015

HQ File              ‐RLA File
:01/81/050/00181/AM16/      :03/95/040/01064/AM15/

Lic.No/Date:0310795786 ‐Defer

08.05.2015 Date:20.10.2015

08.092015

Lic.No/Date:0410160496 Defer
12.05.2015 Datc:20.102015

for comments.NC

‐Meet No/Date:11/81‐     Status:Deferred
ALC2/2015
08.09.2015

Lic.No/Datei3410041222  Defer

■2.05.2015              Datc:20.10.2015

referred to DIPP.NC decided to wait

Meet No/Datell 1/8卜    IStatus:Deferred
ALC2/2015
08.09.2015
‐
Lic.No/Date:0310795864

76

HQ File

101/81/050/00117/AM16/

Case No.:38/8/81-AI′ C2/2015

79

HQ Filc

LIMITED

RLA Filc

104/24/040/00006/AM16/

Party Name:SAM ALLOYS
PVT.LTD.

Decision : NC observed that the reply of the firm has been referred to DHI
decided to wait for the comments.

The case stands deferred to 20.10.2015.

.Case No.:18/5/81-ALC2/2015 Party Name:TOSHIBA JSW   Meet No/Date:11/8卜     Status:Deferred
POWER SYSTEMS PRIVATE ALC2/2015
LIMITED               08.09.2015

‐
HQ File              RLA File             Lic.No/Date:0410160497 1Defer

77 101/81/050/00118/AM16/      104/24/040/00010/AM16/      12.05.2015             1Date:20.10.2015
1Decision:NC observed thatthe reply ofthe flrm has been referred to DHI for comments.NC

decided to wait forthe comments.

The case stands deferred to 20.10.2015.

‐Case No.:28/8/81‐ALC2/2015 Party Name:BARODA
EQUIPMENT AND VESSELS
PVT LTD

HQ File              RLA Filc

78 :01/81/050/00172/AM16/      134/21/040/00043/AM16/

Decision:NC observed that the application has been
lfor thcir comments.

The case stands deferred to 20.10.2015.

RLA Filc
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:01/81/050/00182/AM16/      :03/95/040/00081/AM16/       13.05.2015             1Date:20.10.2015 ‐

IDecision :NC noted that copy ofthe application ofthe company has not becn rcceived.NC‐
ldecided to send a rerninderto RA to furnish the copy ofthe application ofthe company.

.The case stands defelTed to 20.10.2015.

Case No.:17/8/81¨ALC2/2015 Party Name:ANJANI
TECHNOPLAST LTD.

IMeet No/Date:11/8卜     Status:Deferred
lALC2/2015
'08.09.2015

Lic.No/Date:0510394297 Defer
,19.05.2015             1Datc:20.10.2015

14.08.2015.

rcmindcr to

HQ File

:01/81/050/00161/AM16/      :05/23/040/00052/AM16/

80 Decision : NC noted that C&PC Deficiency letter was issued to the company on

As no reply from the firm has been received from them, NC decided to send a
them to expedite reply.

The case stands deferred to 20. 10.201 5.

lё五:ι 6ヽ::Liた/8i:ALё,/2biζ  Pll,ヽ 1冨

`:KRYFS POWER  IMeet No/Datc:H/8ト
・                    ICOMPONENTS LIMITED    IALC2/2015

108.09.2015

1HQ File               lRLA File              iLic.No/Date:0310796024

Approved

:01/81/050/00175/AM16/ :03/94/040/01213/AM15/ 19.05.2015

Decision : NC decided to ratify the norms of above AA as per written comments of MoS
vide U.O. No.2(6)/2011-TW dated 26.08.2015 (copy enclosed).

may take suitable consequential action accordingly.

Case No.:9/8/81‐ ALC2/2015   Party Name:VARDHAMAN   Meet No/Date:H/8ト
STAMPINGS PVT LTD      ‐ALC2/2015

08.09.2015

Approved

IHQh■
~~

RLA Filc Lic.No/Datc:0810135353

101/81/050/00153/AM16/       :08/24/040/00065/AM16/       .25.05.2015              1

1Decision:NC decided to ratlfy the norms of abovc AA as pcr wHtcn comments of MoS

vide U.○ .No.2(17)/2015-TW dated 19.08.2015(copy enc10sed).

IRA may take suitable consequential action accordingly.

IRA

つ
４

―

一
ICase No.:14/8/81¨ ALC2/2015 Party Name:KEIINDUSTRIES
I  :                    ILIMITED

83 HQ Flle              lRLA File
i  101/81/050/00158/AM16/      105/23/040/00013/AM16/

1  1Decision :NC observed that the reply of the flrrFl haS

I ‐NC decided to wait forthe comments.

Meet No/Date:11/8ト

IALC2/2015

08.09.2015

Lic No/Date:0510394365
127.05.2015

been referred to DIPP

Status:Deferred

Defer
Date:20.1 0.20 I 5

for comments.

・
一́
¨ご
. ,,:Ⅲ I.  :′ l`
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Case No.:27lE/81-ALC2/2015 PartyName:HICALNSE MeetNo/Date:lll8 l- Status:Deferred
ELECTRONICS PRIVATE ALC2/2015
LIMITED 08.09.2015

HQ File RLA File Lic.No/Date:0710108272 Defer

:01/81/050/00 t7l lAMl6l :07 /241040100057lAMl6l 21 .05.2015 Date:2o.10.2015

84 Decision : NC noted that DeitY Deficiency letter was issued to the company on 12.08'2015.

As no reply from the firm has been received from them, NC decided to send a reminder to

them to expedite reply.

The case stands deferred to 20.10.2015.

Case No.:35/8/81-ALC2/2015 Party Name:MAN
INDUSTRIES(INDIA)LTD. ALC2/2015                    ‐

08.09.2015             ‐              |

驚λζl'i/1il:1↓ ij  :''譜究:よ
6」 10ウ。6'」と

tit10.0ふ 151

85 Decision : NC noted that DIPP Deficiency letter was issued to the company on 09.09.2015'

As no reply from the firm has been received from them, NC decided to send a reminder to'

them to expedite rePlY.

:The case stands deferred to 20.10.2015.

CaseNo.:l/8/81-ALC2l2ol5PartyName:CEEDEEMETALMeetNo/Date:ll/81-status:Deferred
ALLoYS (P) LrD, 

flffi11'j

HQ Filc

:01/81/050/00179/AM16/

器 厨泥5υ0014夕AMlα  器 ち刷 iα0004ν AMlα

Decision:NC dccided to send a letter to flrm

written comments of MSME vide U.O.No.
encЮ sed).

ILic No/Dttc:0710108283 .Defer       ‐
‐28.05.2015             

‐Date:20.10.2015 ‐

tO submh the following information as perl

30(109)/15-ME dated 07/09/2015(copyl

86

The case stands deferred to 20.10.2015'

CaseNo.:19/8/81-ALC2/20l5PartyName:JINDALSAwLTDMeetNo/Date:ll/81-Status:Deferred
ALC2|2015
08.09.2015

HQFileRLAFileLic.No/Date:0510394385Defer
,, 'oilii)osotool63/AMl6 

t ,utz3lo4olooos3tAMl6/ .2s'os'2015 
Date:20'10'2015

Decision : NC noted that DIpp Deficiency letter was issued to the company on 09.09.2015'

As no reply from the firm has been receiued from them, NC decided to send a reminder to

them to expedite rePlY.

25

The case stands deferred to20.10.2015.
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The case stands deferred to 20.10.2015.

Case No.:1`/8/81-ALC2/2015 Party Namc:HINDUSTHAN

: 1          
汀鰍 籍 ど

FRASTRUCTUu
i l

NIcet No/Date:11/81‐

IALC2/2015
.08.092015

Status:Deferred

HQ File RLA Fite Lic.No/Date:0 510394422 Defer
;33,:01/81/050/00160/AMl6/ ]}s/nfaOlOOOT2lAMl6l ,03.06.2015 Date:20.10.2015 ,

Decision : NC observed that the reply of the firm is being referred to DIpp for comments. NC, decided to wait for the comments.

The case stands deferred to 2O.l 0.20 I 5.

~1蘭
面通面面扉正し両肩

~       sEL  MF馬
葛肩l1/81‐

POWER PRODUCTS LTD    ‐ALC2/2015
Approved

‐  IHQ Filc
‐
89101/81/050/00162/AM16/
‐ ‐Decision:NC decided tO
l vide DC(MsME)ID note

HQ Filc

:01/81/050/00150/Aル 116/

.DecisiOn:NC decided tO
vide DC(MsME)ID note

IRLA File

l:05//23/040/00010/AM16/

:24/24/040/000o1/AM16/

08.09.201s
lLi".No/out",.o 

5 1 0394423
03.06.20 I 5

Mect NO/Date:11/8ト

ALC2/2015
Approved

~翻
辟繭耐|

Me`iNo′bi31ii/8i:  
‐
ISilliζ ibtfelたむ

‐ALC2/2015         1
.0809.2015             '

ILic.No/Date:0510394455 1Defer
104.06.2015              1)atc:20.10.2015

has been referred to C&pC for comments.

IStatus:Deferred l

ratify the norms of above AA as per written comments of MSME
no 30(86)/15-ME dated 25.08.2015 (copy enclosed).

Rtt m,yl,卜
,,lit,,1999,S,qve,11,1,C1191,990r'i,警 lγ・

‐Case No.:6/8/81‐ ALё 2/261ζ   llarty Na島 8:SI良 Aヤ ki｀こ
AGRO EQUIPMENT
PVT LTD。

,

RLA File

ratify the norms of above AA as per written comments of MSME
no 30(85)/15-ME dated I 7 .0g.2015 (copy enclosed).

1警 may,ke,ソ laりe cOrSeque面Ja“On accOrdh」 y.

lciζιヽ 6::44/j′jitALёう/2bi3 1artyNtthelMb子 AЁttζ6ヽ
I                 SUMISYSTEMS LTD.,

IHQ Filc             RLA Fllc
l 101/81/050/00188/AM16/      :o5/24/040/00o94/AM16/

DecisiOn :NC Observed that the reply Ofthe nrrn
lNC decidcd tO wait fOrthe cOmments.

9

う
ん
０
ソ

The case stands deferred to 20.1 0.20 I 5.

Case No.:{5/8/8t-ALC2/201S party Name:MOTI.IERSON
SUMI SYSTEMS LTD.,

26
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HQ File

:01/81/050/00189/AM16/
RLA Filc

:05/24/040/00097/Aヽ 416/ 04.06.2015

has been referred to

Date:20.10.2015

C&PC for comments.|Decision : NC observed that the reply of the firm
NC decided to wait for the comments.

The case stands deferred to20.10.2015.

ICase No.:2/8/81‐ ALC2/2015  Party Name:CEE DEE METAL McetNo/Datell 1/8ト
ALLOYS(P)LTD,        ALC2/2015

08.09.2015

HQ Filc RLA Filc Lic.No/Date:0710108322 Defer

:01/81/050/00146/Aヽ 416/      :07/24/040/00072/AM16/ 05.06.2015 Date:20.10.2015

Decision : NC decided to send a letter to firm to submit the following information as per

written comments of MSME vide U.O. No. 30(95)/15-ME dated 03/0912015 (copy enclosed).

The case stands deferred to 20.10.2015.

Case No.:5/8181-ALCzl2}lS Party Name:DIAMOND
ENGINEERING(CHENNAI) ALC2/2015

Status: Deferred

93

‐HQ Filc

HQ File

95 1:01/81/050/00178/AⅣ
l16/

96 1HQ File
:01/81/050/00184/AM16/

RLA File
:03/95/040/00161/AM16/

RLA File

:03/94/040/00173/AM16/

08092015

Lic.No/Datc:0410160638 Dcfer

Meet No/Date:11/81‐ Approved
:ALC2/2015
‐08.09.2015

Lic.No/Datc:0310796495

108.06.2015              1

AA as per written comments of MSME
ll.09.2015(copy enc10sed).

‐Mcet No/Date:11/81‐      Status:Deferred l

ALC2/2015
108.09.2015             1             1

1Lic.No/Date:0310796526 1Dcfer       ‐
09.06.2015              Date:20.10.2015

relerred to MSME.NC decided to wait

PVT LTD

RLA File

94‐
53tisi6贔 :ヽ c hoted ihat bIP1 5en`iさ Aty l&tel喜五ζ isstea to the company oA 61:601,6i3.|
As no reply from the flrrn has bccn received from them,NC decidcd to send a reminder tol

l  them to expedite reply.

Thc case stands dcferred to 20.10.2015.

Case No.:34/8/81‐ALC2/2015  Party Namc:TRAFIGURA
INDIA PVT.LTD

Decision : NC decided to ratify the norms of above
vide DC(MSME) UO note no 30(130)/15-ME dated

RA may take suitable conscquential action accordingly.

Case No.:40/8/81‐ALC2/2015 Party Name:ANGLO STEEL
PVT LTD,

Decision : NC observed that the application has been

for their comments.

27
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case stands deferred to 20.10.201 5.

Case No.:41/8/81¨ALC2/2015 Party Name:ANGLO STEEL
PVT LTD,

RLA File

:03/94/040/00165/AM16/

No/Date:11/81‐

:5

2015

:01/81/050/00185/AM16/

Decision : NC observed that the application has been referred to MSME.
for their comments.

The case stands deferred to 20.1 0.20 I 5.

decidcd to waitNC

No.:42/8/81-ALC2/2015

HQ File

:01/81/050/00186/AM16/

Party Name:ANGLO STEEL
PVT LTD,

RLA File

:03/94/040/00182/AM16/

Lic.No/Date:5610004629
16.06.2015

Status:Deferred

Defer

lDate:20.10.2015

Defer

Date:20.10.2015

: NC observed that the application has been referred to MSME. NC decided to wait
their comments.

case stands deferred to 20.10.201 5.

tus:Deferred

HQ File              RLA File

99 :01/81/050/00144/A～116/      :56/24/040/00050/AM15/

:ision : NC noted that copy of the application of the company has not been received. NC
ided to send a reminder to RA to furnish the copy of the application of the company.

case stands deferred to 20.10.2015.

Party Name:HONDA SIEL
POWER PRODUCTS LTD.   ALC2/2015

Lic.No/Date:0510394573

16.06.2015

Approved

ALC2/2015
0809.2015

Party Name:MIl‐「 AL
APPLIANCES LIMITED, ALC2/2015

08092015

Case No.:20/8/81¨ALC2/2015

HQ File

Case No.:44/5/81-ALC2/2015

HQ File RLA File

1100

―

一

Mcet No/Datc:11/81- Status:Deferred

,    :. =11::‐ ・  ´ ,1
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Case No.:26/8/81¨ALC2/2015 1Party Name:ZENITH
IPRECIS10N PVT LTD,

HQ Filc RLA File

:01/81/050/00170/AM l6l i071241040100080/AM l6l l6'06'2015

102 De.i.ion : NC noted that MSME Deficiency letter was issued to

09.09.2015. As no reply from the firm has been received from them, NC

reminder to them to expedite reply.

The case stands deferred to 20.10.201 5.

ME 「́ AL FIBRES(INDIA)

HQ Flle

P.LTD

RLA File

:01/81/050/00167/AMl6l :051231040/00025/AM16l

Decision : NC decided to send a letter to firm
written comments of MSME vide U.O. No.
enclosed).

The case stands deferred to 20.10.2015.

ICase No.:24/8/81-ALC2/2015 Party Name:HINDUSTHAN
URBAN INFRASTRUCTURE

HQ Filc

LINIITED

RLA Filc

鵬
11螺lΨ桜箕
“
ぶΥ:器 :子T耳品、

INC decided to wait forthe comments.

.The case stands deferred to 20.10.2015。

ICase No.:22/8/81-ALC2/2015 Party Name:GUPTA METAL

SHEETS LTD.

ALC2/2015
08.09.2015

Lic.No/Date:0510394577 Dcfcr
16.06.2015             Date:20102015

to subrnit the fo1lowing information as per

30(129)/15-ME dated l1/09/2015(copy

IMeet No/Date:11/8ト

IALC2/2015
‐0809.2015
‐Lic.No/Date:0710108374 Defer

Mcet No/Date:‖ /8ト

ALC2/2015
08.09.2015

Lic.No/Datc:0510394615

17.06.2015

being referred to DIPP

‐Date:20.10.2015 
‐

the company on
decided to send a‐

Status:Deferred

Defer
Date:20.1 0.201 5

lor comments.

104 De"ision :NC observed that the application of the firm was referred to MSME for comments'

The representative of MSME stated that the case does not pertain to them. NC decided to

send the apptication to DIPP for comments'

The case stands deferred to 20.10.2015.

ctte N∝ 2/8/81‐ ALCν2m5:響
だ器 :ANⅥ

L CABLES性
き棚 Tttν

田‐

ッ

Ш Deたred

HQ File

:01/81/050/00166/AM16/

RLA Flle

:05/23/040/00110/Aヽ 416/

Meet No/Datcil 1/8卜    Status:Deferred l

ALC2/2015
08.09.2015                          1

tiι :ヽも/Die:Oζ loj94`'9 58拮r      l
19.06.2015             Date:20.10.2015

08.092015
105
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I HQ File RLA File ,Lic.No/Date:0210205904 ,Defer

; t:01/81/050/00156/AMl6/ :021241040100036lAMl6l 22.06.2015 rDate:20.10.2015

, iDecision : NC noted that DIPP Deficiency letter was issued to the company on 09.09.2015.

, As no reply from the firm has been received from them, NC decided to send a reminder to

, ,them to expedite reply.

The case stands deferred to20.10.2015.

Case No.:3/8181-ALC2l20l5 ,Party Name:APAR rMeet No/Date:l l/81- Status:Deferred
I , ;INDUSTRIES LIMITED ;ALC2/2015
' i i 108.09.2015

,HQ File RLA File Lic.No/Date:3410041389 Defer

, OU 
,:01/81/0501001471AM161 ,:34/24/040/00332/AMl51 21.07.2015 Date:2O.10.201 5

, ,Decision : NC noted that copy of the application of the company has not been received. NC
decided to send a reminder to RA to furnish the copy of the application of the company.

.

, lThe case slands deferred to 20.10.201 5.

case No.:43l8t8t-ALc2/2ots 
K[ttffiirtrJ}l,,rED xil,#?r"":r 

r/8r_ Status:Deferred

08.09.20r s

HQ File RLA File Lic.No/Date:34r004t393 Defer
:p7 ::01/81/050/00187/AM 16/ ,:34/24/040/001 l9lAMl6/ t23.07.2015 tDate:2O.10.2015

Decision : NC noted that copy of tn. application of the company has not been received. NCI decided to send a reminder to RA to furnish the copy of the application of the company.

rThe case stands deferred to 20.10.201 5.

Offlintt Agcnda MeeJng No。 11/81 datcd 08.09。 2o15

Sl.No.138

CASE NO.AR― M/s Savera Auto Comps (P) Ltd.
Meeting No.11/81 F.No.01/80/050/00042/AM12/DES― II
Dated:08.09.2015 Request of M/s Savera Auto Comps

in respect of Advance License No. 0310622965 dated 23.03 .2oll.
Decision:NCobservedthattheapplicationhasb..
for their comments.

The case stands deferred to 20.10.2015.

Sl.No.139

CASE NO.C¨ 1 M/s. Carclo Technical Plastics (p) Ltd.
Meeting No.11/81 FoNo.01/81/162/0043/ANl'14/DES― II

 ` ■ t,
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Dated:08.09.2015 1 Request of M/s.Carclo Technical Plas● cs(P)Ltd.Bangalore
(100%EOU) forwarded by Development Commissioner SCEZ

Bangalore for fixation of scrap/wastage norms.

Decision : NC noted that C&PC Deficiency letter was issued to the company on 25.08.2015. As

no reply from the firm has been received from them, NC decided to send a reminder to them to

expedite reply.

The case stands deferred to 20.10.2015.

SI No.140
Case No. AR- M/s. Lloyd Insulations (lndia) Limited

Mecting No.11/81 F.No.01/81/50/36/AM-10/DES¨ II

Dated:08.09.2015 Request for amendment in description
Advance License No. 05 10241176 dated

of import items in respcct

12.05.2009.

Of

Declslon:NC obseⅣed that the reply ofthe irm has been referred to DHI for comments.NC

decided to wait ibrthe comments.

The case stands deferred to 20.10.2015。

M/s. Molex (lndia) Private LimitedCase No. AR-
FoNo.01/81/050/00301/AM09/DES¨ IIⅣleeting No.11/81

RA File No.07/24/o40/00212/AM09Dated:08.09。 2015
Request for AInendment/MOdiflcation of norrns ratifled in respect of

Advance Authorization No.0710058728 dated 25.07.2008-reg.
cided to wait for

their comments.

The case stands deferred 1o20.10.2015.

M/s.Shubhlax■ li Metals and Tubes Private LirnitedCase No. AR-
F.No.01/81/162/047/AM16NO. 11/81

RA Filc No.03/95/040/00834/AMllDated1 08.09.2015
A NQ 03106%009

dated 15.02.201l of
NC decided to wait for

their comments.

The case stands deferred to 20.10.2015.

M/s.Rites Limited

:́:′ l t● :::_(‐ 1ヽ11



Meeting No. I l/81 File No.01/81/50/319/AM08/DES.H
Datcd:08.09。 2015 RA File No.05/24/040/00468/AM08

Fixation of norms in respect of Advance Authorization No. 0510209314
dated 21 .09.2007

Decision :NC deliberated its earlier decision taken in the Meeting No.28/81 dated 09.10.2007
and observed that there is some error/omission in the decision of the committee. NC also
observed that norms in respect of the following AAs of the company with same imports/exports
had already been fixed on net to net basis under GN-4 of Engineering products.

l. 05102t4050 dated 27.12.2007
2. 0510162583 dated 25.07.2205
3. 0510202621 dated 17.04.2007

The representative of DHI also stated that the norms may be fixed on net to net basis. Taking
clue from that, NC decided to fix the norrns of the subject AA on net to net basis under GN-4 o1
the Engineering Products.

RA may take suitable consequential action accordingly.

SI.No. 144

Case No. AR- M/s. McCom Industries (lndia) Private Limited
Meeting No. I l/81 File No.01/81/50/00447/AM14/DES.H
Dated:08.09.2015 RA File No.03/95/040/00616/AM14

Request for ratification of norms in respect ffi
No.0310756576 dated 01.11.2013.

Decision : NC observed that the i
their comments.

The case stands deferred to 20.10.2015.

SI.No. 145

M/s. Larsen & Toubro Limited
Meeting No. I l/81 File No.01/81/50/0
Dated:08.09.2015 RA Filc No.03/95/040/00721/AM11

Request for modification of fixed lo.ms in respect
l.

of Advance
、o.0310613547 dated 01.o2.201

Decision : NC observed that the ap
their comments.

The case stands deferred to20.10.2015.

Sl.No. 146



Casc No.AR¨ M/s. Larsen & Toubro Limited
Mceting No.11/81 File No.01/81/50/215/AM10/DES.H

Dated:08.09.2015 RA File No.03/95/040/00944/AM09

Request for modification of fixed norms in respect of Advance

Authorization No. 03105 16404 dated 2l .04.2009.
has been referred to DIPP. NC decided to wait for

their comments.

The case stands deferred to 20.10.2015.

SI No. 147

SI.No. 149

Case No. AR- M/s. Narayan Powertech Pvt. Limited

Meeting No. I l/81 Filc No.01/81/050/971/AM07/DES.H
Dated:08.09.2015 RA File No.34/24/040/00179/AM07

respect of Advance Authorization No'

341 00 I 7503 dated 28.1 1.2006

D n referred to DHI. NC decided to wait for

their comments.

'fhe case stands deferred to20.10.2015.

M/s Leitwind Shriram Manufacturing LimitedCase No. AR-
File No.01/81/50/227/AM14/DES.HMceting No.11/81
RA File No.04/24/040/00069/AM14lDated:08.09.2015

spect of Advance Authorization No'

0410147963 dated 15.07.2013
雨薫==丁而¬覇=競

茸蔦TT百蔦而蕩再T蔦戸扇en referred to DHI.RC decided to Wait forDecision:NC observed that the application has becn refcrred l

their comments.

'Ihe case stands deferred to20.10.2015.

M/s. Worldfa Exports Pvt' LimitedCase No. AR-

…

60/162/632/Meeting No.11/81
RA File No.05/28/076/00039/AM12I〕ated:08.09.2015

Il.q*tt f"t EOP beyond the valid period of 36

resoect of DFIA No. 05 10304479 dated 30'09'201 I
months extension

P ;m the Committee

on their observation stated below:

"the items altowed for imports and the resultant products of exports are mis-matching' The items
…‥… …………T― τ乱Jde∬ 飩ed`dd dにd sheЬプctt whchヽ nottHy n∝ u"dofimpolts allowed are magneti(

Sl.No. 148



for table kitchen and house hold utensils."

The Technical Authority from DIPP informed that magnetic stainless steel is a cheaper variety
of stainless steel. In the absence of nickelthis stainless steel is slightly magnetic. It is not normal
magnetic iron/ steel but stainless steel of lower grade. This variety of steel is also permitted
under SION C-832 & C-833.

Accordingly it was decided to inform PRC on the above line.

SI.No. 150

Case No. AR- M/s. Techfab (lndia) Industries Limited
Meeting No. 1 l/81 File No.01/81/050/00054/AM14/DES.H
Dated:08.09.2015 RA File No.03/95/040/00851/AM13

Modification of fixed norms in respect of aouanCe euthoriration No
0310727698 dated I 1.03.201 3.

Decision:NCobservedthattheapplicationhasbd
for their comments.

The case stands deferred to 20.10.2015.

Sl.No. 151

Case No. AR- M/s. MPP Technologies Pvt. Limited
Meeting No. I l/81 File No.01/81/50/250/AM14/DES.H
Dated:08.09.2015 RA Filc No.07/24/040/00128/AM14

Ratification of norms in respect
0710097262 dated 0l .08.2013.

of Advance Authorization No.

Lrectslon : NU oeclde
U.O. No. 3(89)12012-"

RA may take suitable

cl to ratily the norms of above AA as per written comments of
ISW(B|7l dated 05.02.2015 (copy enclosed).

consequential action accordingly.

DHI vidc

Sl.No. 152

Case No. AR- M/s. Sterlite Technologies Limited
Meeting No. I l/81 File No.01/81/50/443/AM13/DES.H
Dated:08.09.2015 RA File No.03/95/040/00666/AM13

Ratification of norms in respect

aQ7t7 142, dated I 3.12.2012.
Decision : NC observed that the a
their comments.

The case stands deferred to 20.10.2015.



SI.No. 153

Case No. AR- M/s. Sterlite Technologies Limited
Meeting No.11/81 File No.01/81/50/473/AM13/DES.H
Dated:08.09.2015 RA File No.03/95/040/00820/AM13

Modiflcation of flxed norins in respect of Advance Authorization No.

0310722786 dated 4.2.2013.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to 20.10.2015.

Sl.No. 154

Case No. AR- M/s. Sterlite Technologies Limited
Mccting No.11/81 Filc No.01/81/50/224/AM15/DES.H

Datcd:08.09.2015 RA File No.03/95/040/00121/AM15

Modiflcation of flxed norms in respect of Advance Authorization No.

0310781628 dated 15.05.2014.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to20.10.2015.

SI.No.155
Case No. AR- Mis. Sterlite Technologies Limited
Meeting No.l1/81 File No.01/81/50/215/AM13/DES.H

Dated:08.09.2015 RA File No.03/95/040/00243/AM13
Modiflcation of flxed norms in respect of Advance Authorization No.

0310701351 dated 9.7.2012.

Decision : NC observed that the application has been referred to DIPP. NC decided to wait for
their comments.

The case stands deferred to20.10.2015.

SI.No.156
Case No.AR¨ M/s. Alstom Projects India Limited

Meeting No. 1 l/81 File No. 07 / 87 / 050 / 0006 / AM13/DES.Il
Datcd:08.09.2015 RA File No.34/24/040/00264/AM12

Fixation of norrns flxed in respect of Advancc Authorization No.

3410033396 dated 05。 03.2012.

Deiision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 20. 10.201 5. n

35 名Kl。



Sl.No. 157

Case No. AR- M/s. Alstom Projects India Limited
Meeting No. I 1/81 File No. 07 / 87 / 050 / 00460 / AMlzDES.ll
Dated:08.09.2015 RA Filc No.03/94/040/00910/AM12

Modification of norms fixed in respect of Advance Authorization No.
0310677472 dated I 8.01 .2012.

Decision : NC observed that the application has been referred to DHI. NC decided to wait for
their comments.

The case stands deferred to 20.10.2015.

Sl.No. 158

Case No. AR- M/s. Alstom Projects India Limited
Meeting No. I l/81 File No. 07 / 87 / 050 / 00795 / AM13/DES.I I

Datcd:08.09.2015 RA File No.34/24/040/00053/AM13

Modification of norms fixed in respect of Advance Authorization No.
3410034345 dated 13.06.2012.

Decision : NC observed that the application has been referred to DHL NC decided to wait for
their comments.

The case stands deferred to 20.10.2015.

SI.No. 159

Case No. AR- M/s. Alstone International
Meeting No. ll181 File No. 07 / 87 / 050 / 00759 / AM15/DES.Il
Dated:08.09.2015 RA File No.05/23/040/00021/AM15

Ratification of norms in respect of Advance Authorization No.
0510385548 dated 02.05.2014.

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide
U.O. No. 12110612015-TSW 159-A/R dated22.09.2015 as under:-

l. Thickness of Aluminium Composite Panels i.e. export item may be specified as
"3mm&4mm"

2. Description of import item at Sl. No. I may be modified as " Relevant
Aluminum Coil (colour coated) 0.20 MM &. 045 MM Thick" and its and
quantity of this item may be allowed as 40800 Sq. Meters (56830 Kgs.)
inclusive of 2%o wastage as claimed by the firm.

3. Quantities of import items at Sl. No.2 & 3 may be allowed as 40,000 Sq.
Meters (5738 Kgs ) & 40,000 Sq. Meters (8608 Kgs. ) on net to net basis as
claimed by the firm.

4. Word "Relevant" may be prefixed with the description of import item at Sl. No.
4 and its quantity may be allowed as 1.05 Kgs./Kg. content in the export item.

RA may take suitable consequential action accordingly.
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SI.No. 160

Case No. AR- M/s. Avon Tubetech Pvt. Limited
Meeting No.11/81 File No.O1/81/050/448/AM12/DES.H

Dated:08.09。 2015 RA File No.05/23/040/000362/AM12

Modification of norms fixed in respect of Advance Authorization No.

05 l03l 1845 dated 20.12.2011 .

ffivedthattheapplicationhasbeenreferredtoDlPP.NCdecidedtowaitfor
their comments.

The case stands deferred to 20. 10.2015.

SI No.161
Case No. AR- M/s. Aero Cans India Pvt. Limited

Meeting No. ll/81 File No.01/81/050/347/AM14/DES.H
Dated:08.09.2015 RA Filc No.31/83/040/000135/AM14

R"tiirc"tio" "f norms in respect of Advance Authorization No.

3 I 100607 l8 dated 1 5.10.201 3.

as per written comments of DIPP vide

U.O. No. 12l1O6l2Ol5-TSW/l 6l-A/R dated 22.09.201 5 as under:-

L Net weight of export item may be specified as 38750 Kgs'

Z. euantity of import item may be allowed as 39467 Kgs. as 1.05 Kgs./Kg. content

in the exPort Product.

RA may take suitable consequential action accordingly.

M/s. Jindal Saw LimitedCase No. AR-
File No. 07 / 87 / 50 I 408/ AM13/DES.IlMeeting No. I l/81
RA File No.05/23/040/000359/AM13Dated:08.09.2015

"t 
of Advance Authorization No'

0510340521 dated 10。 12.2012.

red to DIPP' NC decided to wait for

their comments.

The case stands deferred to 20.10.2015.

M/s.KEI Industries LimitedCase No. AR-
File No.O1/81/50/463/AM13/DES.HMeeting No.l1/81
RA Filc No.05/23/040/000391/AM13Datcd:08.09.2015

Pect of Advance Authorization No'

0510343363 dated 15.01.2013.



of DIPP present in the meeting as under:-

The applicants vide letters dated 26.07 .2014 and 19.09.2015 have stated that they had completed
the export obligation before 27.08.2013 i.e. the date on which norms were ratified and
communicated to them and hence shipping bills generated show description as per advance
authorization issued to them. The company have also stated that it is not possible to amend the
description in S/Bills now. They have requested for waiver of the condition to suffix words in
description of goods against export products as mentioned in the norms fixed.

NC deliberated the issue and decided to waive the condition (for redemption purpose only) in
view of the fact that the goods have been exported prior to fixation of norms and that the import
content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly.

Sl.No. 164

Case No. AR- M/s.KEI Industries Limited

Mecting No.l1/81 File No.01/81/50/H3/AM14/DES.H
Dated:08.09.2015 RA File No.05/23/040/00018/AN414

Modification of norms fixed in re
051035251l dated 15.01.2013.

Decision : NC decided to modify
of DIPP present in the meeting as under:-

朧
)薔1婆観1:tT:i網S鰐現

ま1導
:電ll器1:11鳥iri器蠍:Ⅷl瑞盤

RA may take suitable consequcntial actiOn accOrdingly.

Sl.No. 165

M/s.KEI Industries Limited

MeetingNo. I l/81 File No.01/81/50/112/AM14/DES.H
Dated:08.09.2015

RA File No.05ィ 23/040/00503/AM13
Modification of norms fixed in respect of Advance Authorization No.

…

13 datcd 29.04.2013.
D""irion r NC d""id

Case No. AR-
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of DIPP present in the meeting as under:-

The applicants vide letters dated 26.07.2014 and 19.09.2015 have stated that they had completed

the export obligation before 19.11.2013 i.e. the date on which norms were ratified and

communicated to them and hence shipping bills generated show description as per advance

authorization issued to them. The company have also stated that it is not possible to amend the

description in S/Bills now. They have-requested for waiver of the condition to suffix words in

description of goods against export products as mentioned in the norms fixed'

NC deliberated the issue and decided to waive the condition (for redemption purpose only) in

view of the fact that the goods have been exported prior to fixation of norms and that the import

content of copper etc. is indicated in S/Bills.

RA may take suitable consequential action accordingly'

Datc:12.10.2015

Placc:Ncw Delhi Foreign l｀ rade Developmcnt OfiCer

:'   1_  .|'17:. 、  ■サl
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,\{i,istry or co**fii::ffi ::::i:}Xf,u,,", recrrnorogy
f)epartn-rent of Electronics and Intonnutl on f echnol og-v--

Electronics Niketan, 6, CGO Conrplex
New Delhi_t 10003

sub: Ratificatioti of nontls in tenns of Para 4^.7 ofHBp. (Vol.l) in respect of Advanse Licence Nrr.giJili:'J:,ffii,1ffiJ# issued in favour of ]r,us. Ma-qneti Mareni rrN{ nlecrLonic systems

Reference is invited to DGFT u-o No. 0l18l150,/00lg0lAMl4IDES-ll/36 daietl 23.8.2013 seekingcottlrnettts of this Department on the above. mentioned application of lv{/s. l!{agneti Marelli UIr4Electronic Systenrs pvt. Ltd, curguon lHaryanay for export of .. J-rausmittor Radio.,,

2' The FOB value of :xqofi is Rs.93,728,368.00(us$ 1.696,,+4L00) and cIF value of Imporl is Rs66,5'14,255.00 (LfS$ I,204,965.00). vue r'u7u"tar'uu, ano LIr value

3' The application has been examitred in the Departlnent of Erec.tronics 
^nd 

Infcrrmation ,reclrnology

ffil]-i::*:cal 
angle" This Depart*"n, ,*"o,rmencls rarificati'n of nr.rrms of a,Ir,ar:ce aurhorization as

: On net tc, net basis with accountabilitv clarrse on .Nil,
Wastagu basis

: As requested by.. the part-v'. irrclus it,e af 2olo u,astage

I. Import item at S.No. 1-l 3, L6 _17

2. Irnport item at S.No. 14.15 & I g

4. Since tlre export product relates to
concerned Department also.

8. 9 ./l'

automcrbile sector, DGFT ura1, seek ihe cornmeuts of the

6^'

w,
tAshfNangial

I)irector
TeI.24301303

Shr_iRarnan Kunl4a
DIT Lr. o, No. W-2 7/3 q,,z 0 r :lFFil7?u1*& 

. 5 .za 1 4
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Seqtion

SutteCt : Application of M/s Andntz Hydro Pvt Ltd for ratiflcation of norms

ofAA No. 1110027515 dated 06.06.2013

Rcference:DGH ID Note No.01/81/50/151/AM15/DES I1/77 Dt.29.07.2015

0/o DGm may refer to irrn's reply dated 17.07.2015 in respect of
Su匈eCt authorization.The ■....has stated in their reply that thc suttCCt
authorlzation has been issued on S10N basis and the application was not flled
on the basis of ad― hoc nol.1l or SCl「 declared nolll.s aS pcr para 4.7.The flrm
has thereforc not provided other details callcd for as pcr standard deflciency
letter.

In view of the above DES-II may decide
for such cases.

This issue with the approval of IA(KKT).

as per Exim Policy and procedur

Sr. Development Officer

′て

「

DO,DES― II,DG日
DHIUO No 3(167)/2014/TSW(B)/ dated 04. 09.2015

0

〃
…

(Gairai l

・
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Office of the Development Commissioner
Micro Small & Medium EnterPrises

MECHANICAL DIVISION
30(l l4yl4-ME

Subject: AAno 0510382339 dated 20.03.14 of M/s Shivalik Bimetal Controls ltd.

The norms maY be fixed as follows:-

. Relevant size of Sno 1 of items of import may be allowed for 17841 kg inclusive

of 494Yo wastage after affecting50% wastage for scrap'

o Relevant size of Sno 2 of items of import may be allowed for 3149 kg inclusive

of 4.95%o wastage after affecting 50% wastage for scrap'

This issues with approval of Director (ME)'

|マ

Sh P.Sahoo、 FTDO,DGFT、 Udhvog Bhawan、 New Delhi

O/o DC,MSME UO No30(H4)/14-ME dated 22.09.15

ご′夕
‐′/
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Office of the Development Commissioner
Micro Small & Medium EnterPrises

MECHANICAL DIVISION
30(227)12014-ME

Subject: Ratification of Norms in respect of IWs Stera Engg Pvt ltd, against

advance authorization bearing no 0410158825 dated 25.06.14.

The norms may be fixed as follows:-
o Relevant size of import of Sno 1 may be allowed for 8462 kgs after

affecting 1/3'd recovery for scrap and inclusive of 31.7% wastage.

o Relevant size of import of Sno 2 may be allowed for 4466 kgs after

affecting 1/3'd recovery for scrap and inclusive of 84Yo wastage.

This issues with approval of Director (ME).

《多し考多折q
(KSSodhi)
AD(ME)

Sh P.Sahoo、 FTDO,DGFT.Udhvog Bhawan、 Ncw Delhi

O/o DC,MSME UO No30(227)/14-ME datcd 22.09.15

弟
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Ministry of Heary Industries & Pubtic Enterprises
Department of Healy Industry

TSW(B) Section

Subject : Application of M/s Hightemp Furnaces Ltd. for ratification of
norms of AA No. 0710105513 dated O3.O7.2Ot4

Reference: DGFT ID Note No.O 1 /8 I I 50 I 340 I AMl 5/ DES-II/82 Dt. 07.08.20 I s

Reference above application and the firm's reply dated 01.07.2015 has
been examined and based on information made available therein the proposal
is recommended as under:

Eroott Product: Heat Treating Equlpment

n"\\' l. Gas Nitriding Furnace THN 1OO ERT - 1 No.

1 2. Sealed Quench Furnace TKM 1OO ERT- 1437 lNo.
3. Sealed Quench Furnace TKM 100 Et{I - 1438 lNo.
4. 8 Tray Low Temperature Tempering Furnace - I No.

Sl.No Import Item Quantity recommended
1-15,
20-26
28,29
&31

Components May be allowed on net to net
basis as per condition of GN-4
for engineering products.

17-19 Insulation Bricks 1.03 kg/kg content in the export
product.

16&
27

Graphite / zubbon Packing Net to net basis i.e. lkg/kg
content in the export product.

30 Silicon Sedant Within 2% of FOB va-lue of
relevant export product.

32 Wire Cronix Nikil-Chromium 1.01 kg/kg content in the export
product.

33-45 Mild Steel Angle, Channel,
Plates, Seamless Pipes

Deleted as no
justifrcation/ calculation has
been given in the reply.

This issue with the approval of IA(KKT).

「

DO,DES―II,DGr
DHIUO No 3(82)/2015/TSW(B)/   dated o7 09.2015

／
　
‐
０
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か
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Government of India
Ministry of Communications and Information 'l'echnology

ti.purt*.nt of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex

New Delhi-110003

Sub:Ratiflcation of norms in terms of Para 4.7 of HBP。 (Vol・1)in respect of Advance

Authorization No.03107944910dated lo.03.2015 issued inね vour of M/s.UM Cables

Ltdo Ⅳlumbai

Refcrencc DGFT U.〇 。No 01/81/50/AM16/DES-11/26 datcd 12.6.2015 vidc which
conlments of this IDcpartment havc been sought on thc above rnentioncd application of Ⅳ1/s. UM

Cablcs I,td.Mumbai for cxport of“Optical Fibrc Cable''.

2.′ I｀hc FOB valuc of cxportis Rs.132,068,400.00(USS 2,103,000.00)and CIF value oflmportis

Rs 101,039,036.00(USS l,582,444.00).

3. 
′
l｀he application has becn exarnined in thc Dcpartment of lnformation Technology from

technical angle. 
・
「hc itcms proposcd for import are cssential to manufacturc thc cxport product.

This Dcpanrncnt rccommcnds ratiflcation of norlns of advancc authorization as per column 6

inclusivc ofthe wastagc in column 5:―

S No. )escriptiorr ＵＯ

Ｍ

Quantiり
Applicd

DGFT

Wastage
Recommended
%

Qrrarrtity
Rccomnrended

Single Mode Optical

Fiber

KM 102029 2.5 102028.5

つ
４ Filling Je‖ y KG 25676 25425.75

PBT KG 42024 2.0 41616.00

4. High Density Polyethylenc

(HDPE)2.35mm

KG 507058 2.0 504584.44

Shri IIaradhan Das.F'「DO、 DGF'I｀.UdvoR Bhavan,New Dclhi        _____
DIT U.0.No.17(28)/2015-IPHW datcd 20.8.2015

)
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DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

薄 器 鴨 ‖ :塁
∬ ∬ 鮮 fifお:翔
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んβl餌たAsodtted CabLS PVt Lm“e0

ted 20。 03.2015)

Advance Authorisation may be ratiflCd as under:

1. Net weight of export products may be specified as under:

Sl.

No.

9

Net Export

Wcight

(KAs./Km。 )

Ｓ‐
．
Ｎ。

Nct Export

Weight

(Kgs./km。 )

Sl.

No.

Net Export

Weight

(Kgs./Km.)

Sl.

No.

Net Export

Weight

(Kgs./Km。 )
290 13 688

1 823 5 915

502 10 465 14 318
2 433 6

7 403 κlヽ 15 506
3 534

16 256
4 351 8 374 12 580

33
θ″9′′

`′

ll∫′

2. Quantity of import item at sl.No I viz. continuous cast copper Rod( 8 mm

dia)(EC Grade) may be allowed u, lqoot Kgs. as 1.01 Kgs/Kg. content in the

export items at Sl. No' 1 to 16'

3. Quantities of import item at sl. No.2 viz. XLPE Compound may be allowed as

1.05 Kgs/Kg "o,J*" 
in the Export Products at S1' No' 1 to 16'

4. Quantity of import item at Sl.No 3 ;;e;pper Foivcopper Tape may be allowed

asl.0lKgsiKg.contentintheexportitemsatSl.No.gtol1l8.14to16.
5'Quantitiesofimportitematst.No'+viz.PVCCompoundmaybeallowedas

1.05 Kgs/Kg "o,'i*t 
in the Export Products at Sl' No' 14to 16'

6. Zero Halog.n rtu*" Retardant (rHFRi comlg.na^ may be deleted from the

description of import item at S1..N;;J q"untititt of import item at St' No' 5 viz'

LSF Compound may be allowed as 1.05 (gsArg content in the Export Products at

7. t#r:i,t r:11*r"., item at sL No.6 viz. Steel Armouring wire 1a1-be 
allowed

as1.02Kgs/KgcontentintherxqortProductsatSl.No.ltoS,|2&,|3.
8. Import items 

"? 
ii' N"' 7 to 11 (\Mooden Drum) may be allowed as per packing

policY.

Norms committee maY take a view

:I:キ十まI;:ラダ号:譜〉ゴ」早:_rrsw/53 dated

〓中Ｊａｉｎ＞師
ｅＷＤ

08/09/2015
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Department of Industrial Poticy & Promotion
(rs!Y)

NC Meeting dated 0g/09/2015 - case No.36/5/g1 (rws Associated cables pvt. Limited.)

iaa"u""" A-utrrorization No. 03107 g 47 61 dated 20.03.20 I 5)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

Net Export Weight
(Kgs./K4.)-Sl.No. Net Export Weight

(Kgs./Km.L-
Sl.No.

1 659 4 686

2 286 5 ソDZ

ll14
3 457 6

2, Quantity of import item at s^l.\o I viz, continuous cast Copper Rod( 8 mm dia)(Ec

Grade) -uv U"'uifowed as lS54;Kgs. as 1'01 Kgs/Kg' content in the export items at

3. dJ"ililJrt"of',..,ro* item_at sl. No.2 viz. XLpE compound mav be allowed as

1.05 Kgs/Kg content in the Export Products at Sl' No' 1 to 6'

4. Zero Halog"o fi*. Retardant (/HFR) compound. may be-deleted from the description

of import item ai S1. No.3 *a q.,urriitit' of import itern-at Sl' No' 3 viz' LSF Compound

may be utto*.i us 1.05 Kgs^(g lontent in the Export Products at Sl' No' 1 to 6'

5. Import items uiSf. No. 4,5--&6lWooden Drum) may be allowed as per packing policy'

Norms committee maY take a view

:寺ittPi‖::|ダ岩:1)」:ギ:…′rsw/54 dated

-/+-'u-

8I-t 1' -(s.K.Jai[ ''
DeveloPment Officer

08/09/2015

綱
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Government of lndia
Ministry of Commerce and lndustry

Ar-idiiioi-rai Director Generai of Foreign 'l rade
SI '"vit':6, l''lc',v lr'l.rrirrr: Lirres, Churcir 13,aLe, iviurrrLoi-20.

「‖c No: Dato:23/3/2015

Io.,

Nl^--- ^^.^-.--:rt^^lVLrr r lr5 LUrllllllttUL:.

Oio. lhc l)ircctor f;cncrai cf Forcign 'l radc,
ltrlyog llhavan, !',.4aula.ra Azad Rcacl,

iricw i)cihi;- 11U 011.

Kind Attn.Shri K.C.Ralu Dy.DGFT(NC‖
)

SL!b :一  Grant of Advance authorization on Repeat as

Para 4.7.1 &4.7.2 of HBP(Vol.|)2004-09.

■1::,レ | `′′
‐

Ni/s. Rexnord Electrcnics & Controls Ltd ''Have been granted Advance

Authorizaiion No. 0310794804 dtd. 23i031201,5. The Copies of the application

are not forwarded to the Headquarters due to the following reascn.

' .-t .JJesu Ull l\CUEOI UOJrJ tl

,+ t.). oI t-tui-, i voi tv ) on basis of decisior-r of Norms Commitiee in tVleeting

NO.5/81ALC ?l)_l!a DrD ',i7 O6)Q14

Yours faithftl‖ v

Sir′

(G.Kヽ 41SH RA)

Foreign

For Additional Director
Trade Deveiopment Officer

今8

General of Foreign Trade Mumbai
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/09/2015 - case No. 43/5/81 (IWs Dynamic cables Pvt' Limited)

1Adr"o." Airthorization No' 1310047828 dated 26'03'2015)

Advance authorization may be ratified as under:

Net weight of export product may be.specified as 10890 Kgs'

Quantity of import item at Sl. N; 1 viz-. Alumimium Ingots may be allowed as applied for

i.e. Sq+O Kgs. on net to net basis'

Quantity of importitem No. 2 viz.xLPE Compound may be allowed as applied for i'e'

4950 Kgs. on net to net basis '

Norms committee maY take a view

才
晨

、、

「
(S.K.Jain)

DeveloPment Officer

１

２

　

　

３

_TsW/59 dated   22/09/2015
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Departnlent of lndustrial Policyど L Promotion

CSW)

NC Meeting dated 08/09/2015¨ Case No。 31/5/81(M/s Supra Quality Exports(India)Pvt・

Ltd。) (Advance Authorization No.0310794963 dated 27.03.2015)

Fillll may be asked to sublnit the fbllowing infollllation:

1.Detailed calculations for the quantities of import items at Sl.No.1&3

0ikrOthal wirc N80)suppO■ ed by length and diameter of Wire in expo■

products because ofthe following reasons:.

(i)As per details g市 en in the application,cach 2000 Watt Of Hcating

Element(expOrt item at Sl.No.1)cOntains 4530 mm of Nikrothal

Wire N80(0.8 mm di⇒ WhiCh shall weigh about 18.93 gms.as

against 52 gms.indicatcd by the flm.

(ii)Similarly,each 2750 Watt Of Heating Elcment(expOrt item at
Sl.No.2)contains 5730 mm of Nikrothal Wire N80(0。 95 mm di→

which shall weigh about 33.76 gms.as against 95 gms.indiCated

by the flrln.

NollllS COmrnittec may take a view

/年 ~残い 1

(S.Ko Jain)
Development OfflCer

:Iギ:÷まI;:書デ号:譜〉」:早:_r「sw/60   dated 22/09/2015
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Offlcc Ofthc Development cOmmissiOncr

MicrO small&medium Enterprises

MECHANICAL DIVIsloN

30(123)/15-ME

SutteCt:AA no 0310795006 datcd 30.03.15 in respect Of v1/s Metal care Al10ys pvt.Ltd.

1｀he 10HOwing inbrmation is rcquircd frOm thc uniti_

蠍
整
11潔
漢燃孔iC‖
」
湯帯誂
股枇1嚇胤!l酪言:dけ a

「raw matcrial propOsed fOr impOrt has bccn

lponents tO be manufactured Out Of thesc

ile精:r∬ittnuね
∝面ng whh cOmplcte

proposcd fOr import.                     positiOn, rangc, thickncss ctc of thc itcms

This issues with thc apprOval of DirectOr(ME)fOrtaking view by NC.

槃

●
　

　

●

ノ
ゝ

(K.S.SOdhi)
AD(ME)

＼

Shri Po sahu.FTDO.DGFT UdhvOg Bhawan New Delhi
O/o Thc Dc(MSME)uo note n0 30(123)/15-ME dated 09.o9.15
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/09/2015 - Case No. 19/5/81 (lWs Montex Glass Fibre Ind' Pvt'

r,imited) (Advance Authorization No. 0310795181 dated 08.04.2015)

Advance Authorisation may be ratified as under as per their Advance

Authorization No. 0310791833 dated Ogj22ol4 ratified in NC meeting No. 8/81

dated 28.07.2015:

1. Quantity of export product may also be specified as 365855 Sq' Mtrs' in

addition to its weight.
2. Quantity of impirt item at Sl. No. 1 may be allowed as 40275 Kgs'

inclusive of a wastage of 5'30 % '
3. Quantity of import iiem at st. No. 2 may be allowed as 18675 Kgs' (300000

Sq. Mtrs.) inclusive of a wastage of 4'510h'

4. Quantity of import item at Sl. No. 3 may be allowed within 2%o of FOB

value of exPorts'
5. Quantity of import item at Sl. No. 4 may be allowed as 14100 Kgs' on net to

net basis as claimed bY the firm

Norms committee maY take a view

Z`´

7ぅ・ノダ

´
荏 i、 Ц″

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/106/2015-TSW/65 dated   22/09/2015
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Departlllent of lndustrial PoliCyど &PromOtiOn

(TSW)

NC RIeeting dated 08ノ 09/2015… Case No.11llIII∫
¥:'::I∫:;刷
V脚

:l.キ釧l,CeAuthoriz

Advance Authorization inay be ratifled as under:

2.

Net weight of export items at Sl. No. 1 to 3 may be specified as 33'8 MT,

32750 MT & 79.26 MT resPectivelY '
Thickness of "Internal lining" in export items at Sl. No. 1 to 3 may be

the description of import items at Sl' No' l, 17 &

items shalibe of relevant grade as contained in the

export items
5. Quantity of import item at Sl' No' 1 may be

t.OS fgs./fg. content in the export item at Sl' No'

6. Quantity of import item at Sl' No' 2 may be

0.140 MT taking clue from SION C'1289'

7. Total quantities of import items at Sl' No' 3 to 5' '

may be allowed within 6 o/o of FOB value of export

froln SION C-1289.

8.  Quantities ofimportitems at Sl.No.6,14&15 may be a1lowed as l.05 Ltr./1tr.
contcnt in the exportitcnl at Sl.No.k。

. 7 to 9  may be allowcd as  l.O Sq.9.  Quantities of import items at Sl.1
meter/Sq.rneter content in the export iteln at Sl.No.l as clailned by the flrm.

10. Quantity of import item at Sl.No.17 may bc a1loWcd as 33238.7 MTas
l.05 KgsノKg.content in the exportitem at Sl.No.2.

H. Quantiけ ofimportitem at Sl.No.18 may be alloWcd as 135.258 MT taking
clue from SION C-1289.

12.   Total quantities ofimport items at Sl.No.19 to 21,26 to 29 2%32  put together

may be allowed within 6 0/O of FOB value of export itern at Sl.No.2 taking clue

from SION C-1289.

13. Quantities of import items at Sl.No.22,30&31  may be allowed as
l.05 Ltr./1tr.contcnt in the exportitern at Sl.No.2.

14. QuantitiCs of import items at Sl.No.23 to 25 may be allowed as l.O Sq.
mcters/Sq.rncter content in the exportitenl at Sl.No.2 as claimed by the f11111.

15. Qualltity of import item at Sl.No.33 may be alloWed as 77.805 MT as
l.05 Kgs./Kgo content in the export itclm at Sl.No.3.

16. Quantity Of import item at Sl.No.34 may be a1loWed as applied for i.e.
0.320ヽ4T taking clue from SION C-1289.

17.   TOtal quantities of iinport items at Sl.No.35 to 37,42 to 45 83 48  put together

may be allowed within 6 0/O of FOB value of exportitem at Sl.No.3 taking clue

from SION C-1289.

specified as "0.406 mm".

3. Thickness of "external
specified as "2 mm"'

4. Word " AlloY" mentioned in
33 may be deleted and these

coating" in export items at S1. No' 1 to 3 may be

allowed as 34.349 MT as

l.
allowed as aPPlied for i.e.

10t013&16  put together
itcm at Sl.No.l taking clue
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Quantities of import items at Sl' No' 38, 46 &' 47 may be allowed as

t.OS Ltr./ttr. content in the export item at S1' No' 3'

Quantities of import items at Sl. No. 39 to 41 may be allowed as 1'0 Sq'

meters/Sq. meter 
"o.rt""t 

in the export item at Sl. No. 3 as claimed by the firm'

Norms committee maY take a view

８

　

　

９

--)1nZl\'t, r-
(S.K.Jain)

Development Officer

Norms Committee Ⅱ

DIPP No.12/106/2015- 「́ SW/72 dated 22/09/2015

」牛



V
ご・,.′/

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/09/2015 - Case No. 1l/5/81 (IWs Jindat sAw Limited ) (Advance

Authorization No. 0510394071 dated 01'05'2015)

Advance Authorization may be ratified as under:

l.Netweightofexportitemmaybespecifiedas64022MT.
2. Thickness of "Internal lining' in export item may be specified as "0'406

mm".
3. Thickness of "external coating" in export item may be specified as "2

mm".
4. Word " Alloy" mentioned in the description of import item at Sl' No' 1

may be deletid and thisitem shall be of relevant grade as contained in the

export item.
5. Quantity of import item at Sl. No. 1 may be allowed as 64862'4 MT as

1.05 Kgs./Kg. content in the export item'

6. euantiiy of-import item at Sl. No. Z may be allowed as 264.41 MT

taking clue from SION C-1289.

7. Total quantities of import items at Sl. No.3 to 5, 10 to 13 & 16 put

together may be allowed within 6 %;o of FOB value of export item taking

clue from SION C-1289.
8. Quantities of import items at Sl. No. 6, 14 &. 15 may be allowed as I '05

Ltr.lltr. content in the export item .

9. Quantities of import items at Sl. No. 7 to 9 may be allowed as 1'0 Sq'

meter/Sq. meter content in the export item as claimed by the firm.

Norms committee maY take a view

/一 三妻
乞型
｀ ｀ヽ′

(S.K.Jain)
Development OfflCer

Norms Committee Ⅱ

E)IPP No.12/106/2015-TSW/73 dated 22/09/2015

グ
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated 08/09/2015- Case No. 13/8/8-lryt: Alcomex Springs Pvt Limited)

(Advance Lithorization No. 3110065421 dated 08.05.2015)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Information in respect of S1. No. 3 & 5 of standard Deficiency Format,

export Product wise.

2. S"parafu weights of "Industrial Helical Spring" and "Plugs", export

product wise.
3. Information in respect of S1. No. 1l of Standard Deficiency Format, for

manufacture of plugs, export product wise'

Norms committee maY take a view

DeveloPment Officer

Norms Committee II
OtppN" UttO6l2015-TSW 174 dated 2210912015
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F.No. 2(6)/2011-TW
Government of lndia

Ministry of Steel
Technical Division

Subject: Ratification of norm in respect of Advance Licence No. 0310796024
dated '19.05.2015 of M/s KRYFS Power Component Limited, Mumbai.

DGFT may refer to their UO No 01/81/50/ /AM-15/DES-2/'199 dated 28.07.2015
whereby the above mentioned Advance Authorization of M/s KRYFS Power
Component Limited, Mumbai has been forwarded to Ministry of Steel for our
comments/views.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Steel in coils form (Prime Quality) of relevant grade with wastage of '1.015

Kg/kg for the aforesaid export product subject to the condition that width of imported
coils is more than the respective width of export products. However, export of coils
cannot be made from imported sheets. Therefore, import of sheets, as applied, are
not recommended. The following amendment in the description of item of import and
quantity of import is recommended:

―

　
。

Ｓ

Ｎ

Advance
Authorizatio
n No and
date

Description of item of
export

Qty Description of item of
import

Qty

1 031079602
4dated
19052015

Cold Rolled Grain
Oriented (CRGO)
Steel Slit Coils for
Transformer Cores
width up to 600 mm

４００

ＭＴ

Cold Rolled Grain
Oriented (CRGO)
Steel in coils form
(Prime Quality) of
relevant grade having
width more than 600
mm.

４０６

ＭＴ

(S.K.Bhatnaga0
Deputy lndustrial Adviser

ShH P Sahu,FTDO,DGFT,Udyog Bhawan,New Delhi
Ministry of Steel U O No 2(6ソ2011-TW dated 26 08 2015
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Government of lndia
Ministry of Steel
Technical Wing

Subject: Ratification of norm in terms ol Pata 4.7 of HBP (Vol-l) for Advance No
0810135353 dated 25.05.2015- M/s Vardhman Stampings Pvt Ltd, Ahmedabad.

DGFT may refer to their UO No 01/81/50/ /AM-15/DES-ll/189 dated 28.07.2015 for
ratification of above mentioned Advance Authorization of M/s Vardhman Stampings
Pvt Ltd, Ahmedabad.

Ministry of Steel recommends the import of Cold Rolled Grain Oriented
(CRGO) Electrical Steel (prime) coils of relevant grade with wastage of 1.015 Kg/kg
against export CRGO Electrical Steel coils in slitted form subject to the condition that
width of imported coils is more than the respective width of export products.

&p
(S. K. Bhatnagar)

Deputy lndustrial Adviser

New Delhi.FTDO,NC― ||,DGFT,

イ

ヘζ

nЛ inistry of Steel U O No 2(17)/2015-TllV dated 19 08 2015

58
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(l0e)/l s-ME

Subject: AA no 0710108283 dated 28.05.15 in respect of M/s Cee Dee Metal alloys (p)
Ltd.

The following information is required from the unit:-

. Specification ofexpc$ product.
r Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidenceTdrawing.

This issues with the approval of Director (ME)

蜀
AssI DirectOr(ME)

″
o/o The DC (MSME) ID note no 30(r09)/15-ME dated 07.og.2or5

59



39
衝 ι

′

Offlce ofthc deve10pmcnt Cornmissioncr

Micro small&mcdium Entcrpriscs

PIECHANICAL DIVIS10N
30(86)/15-ME

SutteCt:AA no 0510394423 datcd 03.06.15 in rcspect of M/s Honda Siel Power Products

Ltd..

NollllS may bc flxcd as fo1lows:―

O  Import may be aHowed on netto net basis with NIL wastage and accountability clause.

This issuc with the approval of Dircctor(ME)fortaking a view by NC.

(|:`〔

`iilビ

AD(ME)

/

Shri P.Sahu、 FTDO.DGFT Udvog Bhawan New Delhi
O/o The DC(MSME)ID note no 30(86ソ 15-ME dated 25.08.15

6θ
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Offlcc ofthe devclopment Commissioner

Ⅳlicro srnall&llnediunl Entcrpriscs

MECHANICAL DIVISION
30(85)/15-ME

SuttCCt AA no 2410041737 dated 04.06.15 for M/s Spray King Agro Equipment Pvt Ltd.

Taking cuc from SION C-580,the nolll:s nlay bc flxcd as follows:―

1. Import of S.no l ofitcms ofimport ofrelcvant grade rnay be a1lowed for 55,500

kg inclusive of l10/O wastage.

This issues with the approval of Director (ME) for taking view by NC.

d-tv-.9"/..'./- -'
(K.S.Sodhi)
AD (ME)

Shri Po Sahun FTDO.DGFT Udvog Bhawan New Delhi
O/O The DC(MSME)UO note n0 30(85ソ 15-ME dated 17.08.15

6」
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Offlce ofthe development Comrnissioner

Micro small&medium Entcrprises

MECHANICAL DIVIS10N
30(95)/15-ME

SutteCt AA no 0710108322 dated 05.06.15 in rcspect of M/s Cee Dec Mctal a1loys(P)

Ltd.

The foHowing infollllation is rcquircd from the unit:―

O  Manufacturing DrOCCSs details.

e  Speciication of export product.

O  Size and speciflcation including gradc, composition, rangc, thickness etc of thc items

proposcd forimport.

●  I〕 ctailcd calculation as to how the quantity of raw matcrial proposed for import has been

arrived at, including thc net weight of componcnts to be manufactured out of thesc

impOrted materials,wastages claimed at each stage of manufacturing with complete
justiflcation and supported by documentary evidencc/drawing

This issucs with thc approva1 0f Director(ME

Ass■ D■ector(ME)

Shri Po Sahu,FTDO,DGFT UdvOg Bhawan New Delhi

♂

O/o The DC(MSME)ID note no 30(95ソ 15-ME dated 03.09.201ルク

62



⌒

つξ

4ξ
′

`ら

′ノ
`´

Offlcc ofthc Devclopment COmrnissioncr

MicrO Small&Mcdium Enterprises
MECHANICAL DIVIS10N

30(130)/15-ME

SutteCt:AA no 0310796495 dated 08.06.15 ofM/s Trangura lndia Pvt.Ltd.

NollllS may bc flxed as fo1lows:―

●  Iinport may be aHowed,as applied,inclusive of9.6%wastage.

This issues with the approval ofDirector(ME)for taking宙 ew by NC.

〈

`Z:ジ

タィ(、 1
(K.S.Sodhi)
AD(ME)

Shri P,Sahu:FTDO,DGFT Udhvog Bhawan
O/othe DC(MSME)UO note n0 30(130)/15-ME dated ll.09.15

`3
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1/1inistry of Hcavy lndustrics&Public Enterprises

Department of Hcavy lndustry

TswrB)section

Subject : Application of M/s Honda Siel Power Products Ltd. for ratification
ofnorms ofAA No. 0510394573 dated 16.06.2015

Reference above application it is observed that this oflice has recently
recommended a similar case of the same firm (AA No. 05f0392304 Dated
05.12.2014) vide this office UO dated 16.07.2015. Subject authorization is
therefore recommended on repeat basis.

This issue with the approval of IA(KKT).

♂ Sr.Devclopment offlcer

「

FDO,DES II,DGr.
DHIUO No 3(158)/2015/TSW(B)/   datCd 04 09 2015

θ
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Offlce Ofthe Developrnent Commissioncr

Micro small&mcdium Entcrpriscs

MECHANICAL DIVIS10N

30(129)/ls-ME

Subject: AA no 0510394577 dated 16.06.15 in respect of IWs Friction Metal Fibres.

The following information is required from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.
Weight of each export product.
Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.
Size and specification including grade, composition, range, thickness etc of the items
proposed for import.
Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.
Quantity of copper and phosphor bronze intended for import (individually) and
corresponding export quantity.

This issues with the approval of Director (ME)

(11子i::iJi11

AD(ME)

Shri P.Sahun FTDO.DGFT UdvOR Bhawan New Delhi

O/o The DC(MSME)ID notc n0 30(129)/15‐ ME dated H.o9.15

`ι
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

´ι ′r′

″

subject : Representation of M/s MPP Technologies pvt. Ltd. for ratification of
norm of AA No. 07LOO97262 dated 01.08.2013.

Reference: DGF f ID Note No.O1/81/50 l2SOlAMt4lDES-tI/215 Dated
01.01.2015.

O/o DGFT may refer to firm's representation dated 29.OS.2O|4
forwarded to this office under above reference. Representation of the firm has
been examined and it is observed that the firm has still not provided material
balancing statement and working out calculation for the input quantity
requirement. In view of this and based on available information the proposal is
recommended as under:

p∴鮮νゞ
Sr. Development Officer

HDO,DES― II,DG∬
DHI UO No.3(89)/2012-TSW(B)/

λlド
01

J la","a os.o2.2o1s

螺 欽.3.ノクヽの物

Export Product Net、,t/unit
of EP

Import items Quantity
recommended/unit of
EP

Canopy for
Transformer

270 kg 1. CRCA non alloy steel
sheet/coil

2. HR non alloy MS
plate

3-4. Paint &
Consumables

1.05 kg/kg content in
the export product.

l.O5kg/kg content in
the export product.

Combined CIF value
may be restricted
within 2o/o of FOB
value ofexport. /l

This issue with the approval of IA (KKT).

6∂
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0g/09/2015 - Case No. 159-A/R (M/s Alstone International) (Advance

Authorization No. 0510385548 dated 02.05'2014)

Advance Authorization may be ratified as under:

1. Thickness of Aluminium Composite Panels i.e. export item may be specified as

"3mm&4mm"
Z. Description of import item at Sl. No. 1 may be modified as " Relevant Aluminum

coil (colour coatid; 0.20 MM & 045 MM Thick" and its and quantity of this

item may be allowed as 40800 Sq. Meters (56330 Kgs.) inclusive of 2oh wastage

as claimed bY the firm.
3. euantities oiimport items at Sl. No.2 &3 may be allowed as 40,000 Sq. Meters

(iz:g Kgs ) A +'O,OOO Sq. Meters (8608 Kgs. ) on net to net basis as claimed by

the firm.
4. Word..Relevant" may be prefixed with the description of import item at Sl. No' 4

and its quantity may be allowed as 1.05 Kgs./Kg. content in the export item'

Norms committee maY take a view

ノみ丁瑳二 、ヽ

「
(S.K.Jain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/106/2015-TSW/159-A/R dated 22/09/2015
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 08/09/2015 - Case No. 161-A/R (lws Aero cans India Private

Limited) (Advance Authorization No. 3110060718 dated 15'10'2013)

Advance Authorization may be ratified as under:

l.Netweightofexportitemmaybespecifiedas^3.8750Kgs.
2. euantityof import item mayie aliowed as39467 Kgs' as 1'05 Kgs'/Kg' content

in the exPort Product.

' a' ^'zi 12:\t r_
(S.K.Jain) I

Development Officer

Norms Committee Ⅱ

DIPP No.12/106/2015-TSW/161¨ A/R datcd 22/09/2015
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Norms committee maY take a view



To

SutteCt Ratincalon oF Norms

HBP.Vol.1.

ルleeting No.¨ ..¨ .̈.¨¨

ExPort items:

Blank Standard Deficiencv Letter Format

of Adr,'ance Authorisation No. ........... dated .......... issued under Para 4.7 ol

Dated: ,............

l iVlodel nLrmber. techhical speciiication and specific (uantiry-both in terms of number (il an1 ) and/or
rveight. oleach export product (Appendi.r-33 of cun'ent HBP ref'ers).

Detail technical note on nranuiacturin.e process including the relevant tlolv sheet.
DcmilJechnical drawings witt dimension oF― each expott produttLCttaloguerlli聟 菫1りMIttq士
furnlshed

4 Weight of each E.xport Product.

D Wei-eht oi each of the irnported and indigenous input, separately fbr each product. fbr the purpose of
material balancing. Net lveight (Cross rveight minus vVastage) fbr each imported and indigenous input
in the export product ma.v" be indicated. Net rweight along r.vith details of other imporied input to be

.use_d in the resultant product and sgqs]Lto_bg imp,st_tsdlu!_cu_e.d_tro_nn sput:ee-s_ other:lhau the jicense, ii
anv. may also be indicated.

Import Items:

Information about the inputs |equired per unit of the resultant product as per Sl. No. I of Appendi.t-
I lA appealing in current HBP (Vol.l) se fbr each product.

Cornponents:

. Rarv Material / ConsLrmables
specification including grade, composition. range. etc. of the items plopo:.'cl tbr'

Starting trom the specification of the export product, basic calculation as ro ho,,v of rarv maten..r
proposed fbr inrport has been arrived at. includin.e the net r.veight of components to be manufactureci
out of these imported n.raterials. \.vastages claimed at each stage of manufacturing rviih compieie
justitication and supported by documentary evidence/dra,,vings etc

Weight of Steel. vvhich rerluires imported vvelding material, givin-e break-irp ot:
(lxxiii) Steel Plares/Sheets upro 30mm thickness
(lxxiv) steel Plates/Sheets more than 30 rnnr thickness and upto 70 mm thickness
(kxv) Steel Plates/Sheets more than 70 mm thickness.
0.lxVi) QtbgLs .e,g. ._flanges, ,Pip,es, Tubes, Bars/Rods, Castings/Eorgings, etc. -.

Particulars of the liccnses Obtained in the past and ratined b)ALC(with O「 Without modincalon)RDr
the same expcirt product covered under this application. in vierv of Public Notice No. 48 dated
14.11.2002.
Use of ex

You ale advised to fo「 SiON
PIease use er ull name of end ct. Do not use the abbreviations/short form.
It is not c!ear fronl the dctails 2iven in applicatiOn lo「 thc Advance Authorization mentioned above as

Ю軸 ctlicl・ it… cofPttd… Ol・ Dcm… m劇軸 e  
闊21壼型菫包」笙型豊」堅型二iCate(PAC)and dstalled inliDrmation alorl

ι9

ａｎ

■Ｓｉｚｃ・ｍ

7 Technical characteristics / part numbers. ilany.
3 Assembly drawin-qs/diagrams of the resultant product shorving placement and exact use cf components

in the export product (s).
9 BIね rcated quan」 jes ofcomponcnts to bc accounted forin the resultant prOduct and the rcluirement of l

11(a) diagiani of the material indicating tlre wastase durins blankinp l帯
i諄|:11踏話:¶ittTt鍬1電器淵翼脳濯規懲脱群『認盤よ霧

also be turnished.
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turnished to this otllce. Further.
fbllorving details ma,v also be provided:-
EPCC licence number: and date.

(i) CIF value of the licence.
(ii) whether this Iicence was issued under Zero dutl.or 3 per cent scheme.(iii) Custom duty saved amount,
(iv) Products to be manufactured.
(v) Ho\\' EPCC licence holder intends to discharse rhe Fo eoaino rhF trp/-n ti^.^^-

20

Thc hbrmttOn may be d腱酬y senl o.二…::乱
具曽
iま

1脚猛ヽ P諸lh鮮席11「鷺rlNornns C01■ mittee‐ 11, Rooln No. 204A, DGF「

・… ・・・….…・…・…・….… Orllce Tel.:23061562.Extn.………and copy oF thc same must be endOrsed tO thc
r,chnical authOritv nnentioned heln、、・

70


